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LEGISLATIVE ASSEMBLY. 
WIl~nllBday, 7th MaTch, 1984. 

The Assembly met in the Assembly Chamber of the Counctl House at 
Eleven of the Clock, Mr. President (The Honourable Sir Shanmukham 
Chatty) in the Chair. 

QUESTIONS AND ANSWERS. 

POWlDBS Oll' THE MANAOEB OJ' THE CBNTBAL PuBLICATION BUNCH A8 TO 
HEAD 01' A DJilPABTJlBNT. 

898. ·Sard&r Sant Sblgh: Axe Government aware that in the Depart-
mentsof the Government of India, the' heilds of offices have full power& 
to deal with misbehaviour and misoondlolct.of tAe stl!.tl Sen;p.g under them? 
If so, do Government propose to deolilre the Manager of u. •. Central Pub-
lication Branch 8S the head of a department for purposeB of dealing witb 
IUch cues? 

The Honourable Sir I'r&Dk .oyce: Yes: the Manag~l' -ofPublieation9 
has been given power tv impose penaltieJ on peraOOB holding }J'l&La to 
which he is the appointing authonty. 

SIlDIS AND MUSLIMS REORUITED IN T1rJI ElftltAL PtrBLICATIOK ·BBANCIr •. 

... _ 399. *Sarclar Sant Sln@: (a) Will Government plo811e state the number 
of, Sikhs and Muslims employed in the Central Publieation Brallch liill~ 
its removal to Delhi? 

(b) Is it a fact that DO Sikh hN' 80· t.beM.,,""'.i.W· k1 przmallent. 
officiating or temporary vacaDOieS in tJte lower divisiOll8? U 10, do Gov-
.mment propose to take special steps to give tAt least· two future vaaanoiea 
to Sikhs t 

ft, So.ourable 8lr:rrank .OJCI: (a) I presume that the Honourable 
Member is referring w the ministerial establishment. If so, I would refer 
him to the reply which I ~IIV(> :>n the 20th December, 1033, to parts (a) 
and (b) of his stllrred qUf~stlOn Nc,. 1457. 

(b) The reply to the first part is in the negative. The second part doeH 
n'lt arise. 

RlIOBtrITJrrBllT 0:1' B..-OALl8 nr THB O.nau. PttBLIOA'I'[())f BB.urOll. 

400. *Sarclar Sant SIqh: Is it a fact that the Central Publication 
Branch is the monopoly of Bengali.? 'Do Oovemment prnfJ08~ to i~·"ur.· 
orden to the Manager not· to reernit in any future. vacancfea that m., 
ari8e, ·whether permanent, temporary ar oftiGiating in the lower or uppao 
divisions, men from Benpl unless and until the number from otb .. ~ 
vinces is equalised or at least brought to a decent atrengtb? . , 

( 1787 ) .a. 



1788 LEGISLATIVE ASSEMBLY. [7TH MAUCR 1984. 

The Honourable Sir Frank Noyce: The attention of the Honourable 
Member is il1\'it,ed to the replies given by me on the 20th December, 1933, 
to parts (c) and (d) of his stnrred question No. 1457. 

EXEMPTION OF THE B£RAR EARTHQUAKE R:u.lJiil' DONATIONS FROM 
INOOME·TA.X. 

401. ~Lala :B.ameshwar Prasad Bagla: Will Government kindly state 
whether they have considered the advisability of exempting the Bihar earth· 
quake relic! donations, both in cash and kind. from income·tax, and if not, 
do the.Y propose to do 80 now Ilnd make a declaration to this effect imme-
,<liutel.v? 

The Honourable Sir George Schuster: I would refer the Honourable 
Member to the reply which J gave to Mr. Gaya Prasad Singh's question 
No. 324 on the 2nd March. 1934. 

WOBXING OF STA.I'F IN THlil CBAOE.ED HlilAD 01l'1'I0E BUILDING AT J,UlALPUB. 

402. ~a1a 1I.&meshwar Prasad Bapa: Is it a fact that the clerks had 
t9 and arc still working in the cracked Head Office building at Jamulpur? 
If the answer be in the affirmative, are GO'Iiernment aware that it is 
risky, in view of tremors b:c'ing repeatedly felt, to make people sit there ? 

111'. P. B. Bau: With your permission, Sir,I propose t,o reply to ques-
tions Nos. 402 and 404 together. 

Enquiries Ilre being made from the Railway Administration. and a reply 
will be laid on the table in due course. 

LlIA.VIl GIVJIlN TO RA.ILWAY STUI' AT JAMALPUlI AFTEB THB EABTHQuAlP 
SHOOE.. 

403 .• La1a :a.m .... war PrUld Billa: Is it a fact that the next day after 
the earthquake shock the staft of the Workshop and the Head Oftice 1M 
Jamalpur were asked to go on leave, and passes available till the Slit 
January were given to them? Is it also a fact that the Workshop and the 
Head Offiee were opened on the 22nd, and those who could not turn up 
for want of information were given forced caaual leave instead of special 
leave granted to them? If so, do Governme~t propose to treat this as 
1Ipecial leave? 

111'. P. B. 1I.&u: I have called for information, and will lay a rt'ply on 
the table of the House in due course. 

WATD 00.NBO'I'ION8 AND LIOBTS GIVBN TO TlDD TBIiI:PouBY COLOlUBS 01' 
WODB S AT JAMALPUB. 

t404. .t.Ia ....... &1 PrUId Bq1a: Will Government kindly state' 
whetlhar they have given water oonDeetiona and some lights to the temporar:y' 
Qewlv raised colonies of Jamalpur work ..... and if not, are they pNpared 
to do it now? If not, why not? . • 

t, For ,answer to this qu .. tion. IU anawer to qUNtioD No. a. 
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-:RBSIDENTIAL AOCOMMODATION Jl'OB POSTAL OI'J'IOIALS STATIONBD AT 
·OOTAOAMUND. 

'405. -Mr. K. P. Tbampan: (a) b it not the policy of the Government to 
lJrovide residentinl IlcCOmmodlltioll for their servants at places where they 
are not available at reasonable rates of rent? 

(b) Are Government aware that Ootucamund is a hill station, commonly 
1mownas the "Queen of the Hill Stations", situated about 8,000 feet above 
·sea. level, is the seat of the Madras Government for seven months in ~ 
year and is the summer residence of a good many princes, ruling chiefs, 
:gentry, officials and non-officials, European and Indian, Ilnd that the Loc'al 
;GnVemment of Madras have provided residential accommodation for almost 
till the staR under their administrative control at Ootacamund (Nilgiris) at 
~£lasonable rent? 

(c) ~e Government aware that postal officials at Ootacamund (Nilgiris) 
.experienco great difficulty in securing residential accommodation and that 
most of them are housed ill insanitary or unsuitable quarters and that they 
'pay invariably exorbitant and unreasonable rates of rent? 

(d) Were the grievanoes of the postal officials stationM at Ootaoamllnd 
:.in regard t.o this subject brought to the not.ice of the Government. at any 
ltime? 

(e) Have Government any idea of providing suitable residential accom-
:modation for the postal staR at. Ootacamund as they have done at Delhi, 
:Simla and other places? II not, why not? 

The Honourable Sir J'r&dk Boyce: (4) Although the abselWe of suitahle 
'Uccommodation at a reasonable rent is one of the factors taken into con-
:aideration by Government whrm considering the })rovision of residentiai 
:accommodation for their servants it is not u' fuct that it is the policy of 
·Government to provide sucll accommodation in ull such cases. 

(b) The reply to tIle first part is in the affirmative. As regards t,he 
second part I understand that residential accommodation ball been provided 
by the LO<'ItI Government for a certain number of their servants only. 

(e) Government are aware that the IlOstal staR at Ootc.camund experi-
-cnce a certain amount of difficulty in finding residential oocommodBtion 
in. tlte immediate neighbourhood of the Post Office and that rents ure high, 
but have no 'information as to the suitability of the quarters actually o(~-
-cupied by the staff. . 

(d) Yes. 
(l)) The case of tIle Government staR ut New Delhi and Simla is excep-

tional. Government do not consider that the positi()1l in regard to t.he 
housing of the PotItal staR at Ootacamund is such as would just.ify the 
formulation of any scheme for the construction of qur.rlers under present 
financial conditions. The postal ,taR at· Oot&camund draw compensatory 
:allow~nces at speCified rates. 

Ill. K. O. Jr8OlJ: Does the Honourable Member accept the stlOtement 
that •• Ootacamund is the Queen of Hill S~tions" aa correct? 

!'be JIoaoarabl. SIr ~ .Ofce: Yes, Sir, as I come from t,he Madra. 
Presidency myself. 
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CoMPBNSATORY ALLOWANCE TO THE POSTAL OFFIOIALS EMPLOYED IN TlDI". 
NILGIBIs. 

4()6. ICKr. E. P. 'l'hampan: (a) Are Government aware that the stat!· 
unller tho Local Government stationed at Ootacamund and other places 
in the Nilgiris are granted compenaatory allowance far in excels of that.. 
granted to postal officials employed in such places? 

(b) Is it not a fact that the question of granting compensatory allow-
ance to the postal officials employed in the Nilgiris, at the same rates as· 
the Local Government have prescribed for their servants stationed in the·· 
saId. locality, has been pending before Government for over half a dozen 
ye8.1.11 ? 

(0) Have Government any idea of redressing the grievances of th .. 
postal employeea on this subject in the immediate future? 

The Honourable Sir :rrank Boyce: (a) Although the rate of compensatory 
allowance for Madras Government employees of the clerical class is slightly 
higher than that drawn by the Postal officials of corresponding status, the· 
latter are on a better scale of pay. 

(b) On account of the unsntisfactory state of the finances in the Posts 
and Telegraphs Department, proposals for increasing the existing ra.tes or· 
making new grants of compensatory allowances or special pay have had 
to be refused generally in all circles on the ground of the additional ex .. 
penditure ~nvolved. 

(0) Does not arise in view of reply to part (b) above. 

PUBLICATION Oll' NEWSPAPERS IN QUETTA. 

407. "'Kr ..... swood Ahmad: (a) With r~ference· to the answersto-
mr starred questions Nos. 1449 and 1450, dated the 20th December, 1008, 
laid on the table of the House on the 18th February, 1984, will Govern· 
ment please state if they have taken up with the local authorities the 
qUl'!sbon of the application of less drastic conditions for permission to edit. 
and rublish newspapers in Quetta? If so, will they be pleased .to lay! 
a oopy of the condition1J now applied on the table of this House? 

(b) if they have not yet taken up the question, do they' propose to 
conlliaer the desirability of doing it at an early date and to communicate 
the rE-Rult to the House? 

Kr. :II. A 1' .• etcalte: (a) The question referred to in the answer to part.. 
(d) and (e) of the Honourable Member's question No. 1449 of the 20th 
December, 1933, has been taken up already with the Local Administration 
whose recommendations arc awaited. 

(b) Does not arise. 
DISABILITY PENSION TO :MILITARY EMPLOYEES INVALIDED DURING TlIB 

GREAT WAR. 

408. ·Kr. 0_1& Prasad Slqh: (a) Will Government be pleased to state-
to what extent they intend to act up to their orders on Recommendation 
No. II of the War Pensions Committee. lind is it a fact thafl 
c\nims are held back as per instances given iii· the bi'ackets 
(Mountain Artillery Training Centre No. R. /28/1 1852, date~ the 26th 
January, 1004, 1/9th Jat Regiment letter No. lQ69/34:H, dated .the 9th 
Novcm;:'cr, 1088; Sapper and Miner Records No. R. /107/2776/12, dated 
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the 11th January, 1984), by their Officera Commanding, and other -.d-
:m~ia~l'.at~ve officera? Is it ~ot their loous Bt~n:di, for the purposes of 
adjudicatIOn of pensIOnary claims, that of a claunant, vide paragraph 44 
of the Financial Regulations. P~~ I, o.nd A. 1. I. B-20 of 1927? 

(b) To wbat extent will their adjudication with regard to the question 
-:"no suffioient grounds to forward, or to re-open a particuIhr claim" be 
allowed? 

(c) Is there any remedy if the Officer Commanding r~fuses to forward a 
particular claim to t.be· sanctioning authority? If so; what? . 

:. ," 

;Kr. G. B •. ~. 'loUaham: With your permission, Sir, 1;: propoaeto 
lInswer questions Nos. 408 to 414 together. 

The questions are being carefully examined and a reply wiII be laid on 
the table in due cow·se. 

DISABILITY PENSION TO MILITARY E1IIPLOYBIIS INY ALIDBD DURING TBII 
GBBAT WAR. 

t409. ·1Ir. Gaya Prasad Singh: Will Government be pleaseQ to state 
to what extent they are prepared to aot up to their orders on Recommenda-
tion No. III of the War Pensions Committee, admitting a right of appeal 
against a finding of "not attributable to military service", and to what 
t:lxtent has this right of appeal been denied under the cover of "professional 
aspect of the case" against which no appeal is admissible as per instances 
in bracket (D. C. M. P. letter No. G.-S/1S7S, dated the 15th February. 
1984, and G.-8J5188, dated the 17th November, 1988)? 

DISABILITY PBNSION TO MILITARY EMPLOYBBS INY ALIDBD DUBING TBII 
GUAT WAB. 

t41O. ·1Ir. 9&,& Pruad SIqh: Will Government be pleased to state 
:to what extent they are prepared to act up to their orders on Recommenda-
tion No. V of the War Pensions Committee, aocepting the presumption 
that all disabilities contracted on field or foreign service during the War 
were, in fact, "attributable to military service"? Is it a fact that as per 
instances in the bracket (D. C. M. P. letter No. G.-3JI878, dat.ed the 
15th Februll.1'Y, 1988, and G.-8/2403, dated the 29th November, 1988), ~ 
-decisions of original or fresh medical board convened in pre-committee 
period, adjudicating the term "attributable to military service", in accord-
ance with pre-committee principles has been held as amounting tao 

'''sufficient evidence" clearly to rebut such a presumption? 

DISABILITY PJIINSION TO MILITARY EMPLOYBBS INV ALIDBD DURING TlIII 
GBEAT WAR. 

. +411. ·1Ir. GaJa PruadSIDIh: WiU Government be pleased to state 
.:to what extent they intend to act up to their OI'ders on Re<lQmmendatioi1 
'No. VII of the War Pensions Committee? Do Government admit fUll 
81Teara in claims (i) which are not belat.ed, or. (ii) wherein no elf:,P1aq-
tion for delay is necessary, or (iii) tJle explanation for delay is I8tiafaOtory' 

tFor an.wer to t.bia queltion, ftC anewer to qUNtion No. IIOB. 
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If so, have Government allowed their . Pension Controllers to go back on 
them as per instance in hrackets (D. C. M. P. letter No. 0.-8/8610, 
date~ the 6th December, .l9R3, and No. G.-4/5414, dated the 16th Jan-
uury, 1934)? If so, in what way? . 

DISABILITY PENSION TO MlLITABY EMPLOYEES INV.ALIDED DURING THE 
GREAT WAB. 

+412. -Mr. Gaya Prasad Singh: (a) Will Government be pleased t() 
state how fur they a1'e prepared to act up to their orders on Recommend-
ation No. IX? Is it a fact that their Pension Controllers have taken 
the Rssessments, in percentages of disabilities, made by fresh medio&1 
boards, in 1928-1981 to be toe percentage thereof, as existing during the 
War 1914-1922? 

(b) Will Government be pleased to state whether it is u fact that a 
reference has been made. to the Secretary of State for Indio. with regard 
to the scope and applicability of this reco~endation? 

(c) Is it not Q fact that pending the disposal of the reference made-
to the Secretary of State, all claims submitted with reference to tbia 
reoommend.tion have been disposed of in a way adverse to the interests. 
of. the olaimantl and ad.verse to the spirit and letter of the recommenda-
tion? 

DISABIJ.lTY PENSION TO MTLlTARY EMPLOYEES INVALIDED DURING THE' 
GREAT WAR. 

Hut tllr. Gaya Prasad Sblgh: (a) Will Government be pletlsed to· 
state how far they are prepared to act up to t.heir orders on Recommenda-
tion No. XII of the War Pensions Committee, to-king the ouus on themselves 
to prove that an individual is not entitled to pension? 

(b) II> it a filet. that Government have shifted the .. onus" to the 
olaimante, in cases where claims Qre supported either by the production. or a discharge certificate, or by the admission of an Officer Oommanding 
to the eRect that an individual was invalided from field lervice On accoun' 
of some wound, injury, or illness, or was operated upon, or treated in 
some hospital during the War? 

DISABILtTY PlilNSION TO MILITARY EMPLOYElilS INVAUDlilD DURING THB 
GRlIIAT WAR. 

i 41·1. -Mr. Gaya Prasad Singh: (a) Will Government be pleased to st'llte 
'trow fal' t.he~: orc prepllred to act up t.o theil' orders on Recommendation 
No. XIII admitting not to take adversc presumption for the "loss or failure 
to produce record, which. according to rule. should be permanently 
retained" ? 

(b) To whnt E.lxtellt h!lve their Pension Controllers, or Commanding 
oftieel'a, or other adminiBtra.ave offieara taken adverae -.esumptiou 
almost in eT8l'y claim, of which the letters in braoketa are a few iDstaDo. 
(G8/8168 elated the 19th December, 1929, of the Deputy Oontroller 01 
!.f.ilitary PensiOns, Lahore, and lett.er No. 1069/84/ A, dated the 9th Nov-
.b .. , 1988 of·~/9t.h lat Regiment)? • 

tior Iniwer to t.hi. queat.ion, ICe aIUIwer to qU .. tiOD No. 408. 



MESSAGE FROM THE COUNCIL OF STATE. 

. Secretary of the Auembly: Bir, the following Message has been received 
from the Council of Btate: 

"I· am directed to inform you that t.he Council of State has, at it·s meeting held 011 
·the 6th March, 1934, agreed l without any amendmeats, to tbe following Billa which 
_1'8 pauod by the .Legialatlve A_hly at its meeting beld on the 26t.h February, 
1934, namely: , 

1. A Bill furthel' to extend the operation of the Wheat (Import Duty) Act, 1931: 
2. A Bill to amend the indian Medica] Coun~il Act., 1933, fora certain purpoae: 
3. A- Bill furthel' to amend the Cotton Te>.tiIe I ndllstrv (Protection) Act, 1930' and ., 

4. A Bill to continue for a further period the provisions mad. by Cl8i'(,aia Acta 
for the pUrpOll8 of fOiterin" and developinl( t·h. Steel Induatry' and th& 
Wire and Wire Nail Induatry in British India." . 

THE GENERAl, BUDGET-LIST OF DEMA~"DS-c()ntd. 

Second 8ta,ge-. contd. 
DEMAND No. 28-ExEcUTIVE COtTNCIL-Co~td. 

1Ir. President (The Honollrll.hle Sir Shnnmlikham Chetty): The first 
cut motion to hI' taken up for consideration is No. 179 under demll.nd 
No. 29*. Thifl discussion must close by I.unch time, and Honourable 
Memhers are requested to keep thll.f, in view. 

Reorganillation of tke Public Service. untiM the 1'101'01114 Federal 
ConBtitution. 

Sir Harl Singh Gour (Centrr.1 Proyinces Hindi Divisions: Non-Muham-
madan): Sir, I heg to move: 

"That the demand under the hBild 'Executive. Council' he reduce~ by RI. 100." 

My intention is to call the RUention of Government to the necessity for 
reorganising the public services in view of the propOFlals of His Majesty's 
Government. Hononrable Membel'8 need not he' told t·hat in the Parlia-
mentary Act it is now definitely statfld that it i1l the considered policy of 
His Majesty's Government that there shrdl be progressive Indianisation of 
all branches of the administration, In accordance with that policy of the 
British Parliament. there has been a ~dual development (If TndianisBtion 
in some hrr.nches of public administratiori. In 1924, when the Royal Com-
mission on Public Services was RPllointed, they went into the whole ques-
tion of IndianillRtion and recorded their considered view to the effect that in 
the tro.nsfprred field the ser\';ces mmll he J'ltovincialised. I give to the 
Honourable Mcmbel'l'l two sliort pnssagf!R from the report of t,he Royal Com-
mission, nnd I shall read tn thr> Honourable Membel'8 their formulated 
views in the shr.pe of summnr~·. nf r('commendations. On pugc 8 of the 
report of the Lee Commission occur the fonowin~ two )'I8R88ges: 

"rn the. transferred field, th" rellponsihility for adminiKtration rest. on Mini.tertl 
/lependent nn the I'onfidence of Pro"';nciat LeltielaturM. Tt hAl been reprelM!lJted to 
as that altllouglr Miniaterl _ve been given full power • to p_rilHt policy, they 

_ ·"That. aam DO~ .~c:eeding ~ .. 73,000 be .~anted to th& .Governor .. GMHlral in 
CoaDcflto defray tbe charpI which Wl1. COIn •. 111 coui'l!e of paymtm~ dll"n, the y-.r 
tlDdfng .,.e a1at .y of Marcil, lIlIIi, in rapeil& of· 'E-'ft'e Cooncil'." 

,. ·'1 .... , 

( 1793') . " 
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might be hampered iD carrying it out by the limitations t() their control over the 
nil-India Services inasmuch as the membp.J·s of these services unlike those of Provin-
'cal lServices a~ appointed by the Secretary of . State and cannot. be dismissed except. 
'by him whiile theIr salaries are not subjert 1.0 thp. control of· the local Legislatures. 
The Ministers themselvl'R haVE' told us that the all-India officers serving under them 
:have, with negligible exceptions, given the most loyal sllpport in carrying oat. their 
policif!8; but the constitutional anomaly remains that the control ovel' the transferred 
.Beld contemplated by the frameI'II of the Governmetlt of India Act has remained ,in-
complete. Our proposals are framed tu remedy this particular anomaly." 

Then, at page 62, they give a summary of their recommendations in the 
.following words: . 

"For the purposes of Local Governments, no further recruitment should be made 
to the All-India Services al such operating in transferred fields. The personnel 
required for these branches of administration should iu future be recruited by Local 
Governments.' , 

--and then they add a note about the Medical Services-
"Local Governments should have power to make rules to re~late not ool,y the 

public services which will take the place of the present All-India Services operatlDg in 
transferred field., .but allO' the existing Provincial Services. The Secretary of State 
should make the ,eoeBlery delegation of power. under section 96B of the Government 
of India Act accordingly." . 

Now, this was the recommendation of the Lee Commission. Acting 
upon that reoommendation, the Secretary of State lDade rules under section 
OOB of the Government of Indio. Aot authorising the Local Governments 
t.o recruit and regulate their method of recruitment to the Provincial 
l3e"ices. That was the position when the Round Ta~le Conference met 
in London. The Round Table Conference appointed ,a very strong Sub-
Committee consisting of 84 members, of whom three members are at the 
Tlresent moment Members of this House, Mr. Mody, Sir Oowll.'8ji Jehangir 
and Mr. Ghuznavi, and they, by a mo.jority, recommended that in future 
all recruitment to the All-India Sel"Vices should be bv the Government of 
India and not by the Secretary of State, and, secondly, t.hey said that in 
their opinion recruitment for judicial offices should no longer be made in 
the Indian Civil Service. These are the recommendat.ions of the Round 
'fable Conference. But when the White Paper proposals were published, 
we found that the recommendations of the Round Table Conferenoe on the 
.question of the servioes were entirely ignored and in the White Paper pro-
~josalll the present method of recruitment was to continue and for a period 

.. of five years after the commencement of the new Oonstitution Act. Honour-
able Members will find in the introduction to the White Paper, pages 85-36. 
paTagmph 72, a summary of the proposals of the White Paper and that ia 
repeated on a later page to which I have already referred. It is provided 
in the White Paper that the present method of recruitment will continue for 
a period of five years after the commencement of the Constitution Act, and 
-that, at the expiry of five years from the commencement of the Constitu-
tion Act, a Statutory Enquiry will be held into the question of future 
.reoruitment for the All-India Civil Services and Indian Police, and the 
·Government of India will be associated with the en9-Wry. But the decision 
on the result of the enquiry will rest with His Majesty's Government and 
will be subjeot to the approval of both Houses of Parliament;-PendiBt 
the decision of this enqUIry, ~ present ratio of British to I~ reo~t. 
ment will remain Unl4tered. Then, it went OJ.\ to say that t.he question 
.of continued;ecruitment by the Secretary of State to the Superior lIedical 
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and Railway Services was under examination, and His Majesty's Govern· 
ment hoped to submit their recommendation in this matter later on to 
the Joint Select Committee. 

I may inform Honourable Members that whil~ the Indian Delegation 
were sit.ting with the Joint Select Committee, the recommendations of 
His Majesty's Government were not submitted to the Joint Select Com· 
mittee on the question of Superior Medical and Railways Services, so that 
the Joint Select Committt.ee had not had the advantti.ge of hearing the 
Indian delegates on these two services. But the Indian delegates made 
it abundantly clear that they could not see eye to eye with the White 
Paper proposals, and they questioned the Secretary of St6te as to how he 
Teconciled his views with the policy of the Governmenll of India Act and 
the recommendations of the Lee Commission. It was pointed out to hi~ 
in the course of the examination that the Lee Commission had rightly 
pointed out that it would be a constitutional anomaly to continue lin all· 
India Service amenable to the Secretary of State when there is a complete 
provincial autonomy, and the constitutional position which underlies the 
Tecommendations of the Lee Commission is this: that 6'8 soon a8 full 
provincial autonomy is established, the Provinces become directly responsible 
to the Crown and they become to that extent independent of the Secretary 
of State. If, therefore, in the Provinces you keep up an All·India Service 
recruited by the Secretary of St&:te responsible to him and to him only, you 
are creating an 6.nomaly in that while the Government are not responsible 
. to the Secretary of State, the services operating in that Government are 
responsible to the Secretary of State. 

DlwaD Bahadur A. Bamuwaml lIad1Uar (Ma.dras City: Non·Muham· 
madan Urban): Where does the Honourable Member get the idea that the 
Government are not responsible to the Secretary of State in the Provinces 

..after provincial autonomy, but will be directly under the Crown? 

SIr Bart Slqh Dour: The very crux of the foundation of provincial 
uutonomy is that the Provinces will become responsible only to the Crown 
'and the Legislature, and, to that extent, the Legislature will control the 
action of the Provinces and the servioes will noli be responsible to the 
Legislature, nor will they be responsible to any authority in India, but 
they will be responsible to &on outside authority independeat of the Pro-
vinces and of the Government of India. 

Uellt.-CJoloDe1 111' BeD1'f Gidney (Nominated Non-Official): Where does 
my Honourable friend find that when Jlrovincial autonomy is introduced, 
the Provinces will be responsible only to the Crown? 

111' Bart SlDth Dour: Honourable Members will find that if there was 
·one point upon which the Indian delegates were emphat4c and unanimoUB,-
Hindus, Muslims, Christians and also Europeans, as the covering letter of 
Sir Hubert Carr as the repreaentative of the European community in India 
.. hows,-they emphatica.lly demanded that in order that the Provinces 
·should have full scope for realising provincial autonomy, it was n8Ce&I8I)' 
that the services should be provincialised, and, in laying so, they used the 
following words to which I would draw the attention of this HoU88. In 
paragraph 80 of the joint memorandum, they laid: 
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And, then, -m sub-clause (2) of paragraph 81, they say: 
"Very strong objet1.ion has been taken in India to this part of the achemfl which 

ii" it. mlly be ~otecl, not in a('cordance with therecommendatioos of t.he Servicea Sub-
Oommittoe of the Round TAMe Conference. We consider that after the pa.ing of 
the 'Oonatitut.ion Act recruitmellt for the Central lerviceB .hould be by the Federal 
,Government and for the provincial IIIIrvice8 including the IuiaD Civil Service ancl tlse 
Indian Police .. bould he by the Provincial Govemmentfl who should have full,power 
to determine the pay and other conditions of Berviee for future recruits and also the-
proportion of Europeans that should he recruit .. d. II 

'fhel'e is a foot-note: 
"Sir Henry Gidney di88llJ1ts fl'om this proposal." 

T do not know ~rom what he dissents, but, at the time when this prpposal 
: was under discussion, my Honourable friend, Sir Henry Gidney, did not 
express any dissent with the outline of the proposals that, were disc'ussed 
in Il joint meeting of thc Indian delegation. Then the Indian delegates-
go on to _say: 

"There would be a vel·.v 8ulH<tant.iul European ,element ill the two key ~el'vicetl, 
for another generation even if EUl'opean recruitmeut wel'E' completely stopped after 
'-the paaling of the Act. "he propoRal that I' Statutory Inquirv ahould be inltitut.ed 
,.after a pp.riQd' (if fi'V" years is open to very stronK ohje(~tion_ A problem of Enropean· 
recrllif,ment, CJ\nllot he ('onsidererl in ;Ioilltion; it i. very closelv connected with 
standards' ot·administration, thl' state of rommlln~l reeling· and oiher factora which 
arjl of 8, very ('.ontrovl>rsial nature and raise political iS8\1e~. Any such inquiry, even' 
of an informal nature, would tberefore, have 1\ llirl\v!' di~turhing effect on thp. political 
atrnolphere ,and would serion.lv affect the relationll between the 81!t1''Vices and the' 
Iflgisll\tnre." . 

Now, HonoUl'sble Ml'mhers will relll(>mher t Iwl all t\]{'se ,points were 
brought to the not.icf' of th€' Secrrtllry of State in tht' conrsE' of his 
examination by the Indian delegBt.ion. One of U!I reAd t,o him R pnssoge 
from the Lee Commission's report and Ilsl{ed him whether it WIlS not a 
constitut.ional anomaly to continue the present, method of rl'cruitment under 
the new Constitution Act; and his answer WIlS thl\t. it, would he' a constitu-
tionnl anomuly. 'I'hat, WAR admitterl. Then the next qnestion thnt was 
put wue, on what gronnd dirl he jm~tif~' 0 departure from the con!lidered 
views of the I.f'A Commission and of thf' Round Tnl'\(> Conference? An'd 
his reJ.lly is contained in question 11701 nt, page 1077. HI" says: 

"What T r.holllrt hn,." thollitht mOMt important to rl'tl\in was :L breathing space in' 
which things would Bett.le down." . 

All that he wanted to do was, he said. to continue the present, method of 
recruitment for B period of five years. Now, Sir, ,.88 I have pointed out, 
Indian opinion.ia insistent upon one faet. and that fact i1! that if the Pro." 
vinees are t,o have al\ysubstantial mensure of u.utonomy, the instrument 
by which tlmt autonomy is to be worked must he within t,heir own control, 
and that, if recruitment is to continue hy the Secret;ary of State, it would 
impair from that degree of autonomy wlii('h it is the established policy of 
ilhe Whit,e Paper to establish in the Provinces. That, I submit, "'as the 
view of thE' Ministers whom the T.ee Commisaion examinfld in 1924. That 
waR under a dyarohinl system of Government. A fOrllori it would be the· 
caBe when under the proposal. of the White Paper we have full provincial 
autonomy. I, tberefOl'e, lubmit that; thiB ,HOUle should eoncur in the 
decision of the :Round· Table Conferenoe and in the representation oontained 
in the joint memorandum of the Indian deleAf&tion and record iW yiew that 
the reorgani!lation of the public 8enices in In9ia: canupt be deferredb a 
periocl of five ,ears after the comm~ent of u.s, Conatitutioa Act.; .'. ,;1 
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wish to' point out to the Honourable Members of ijlis Hou,se that it is in 
the interest of the public servicos themselves : that an inquiry should be 
immediately Dl8de and the services reorg~nised. I say it is in the interest, 

, of the services themselves for the very cogent reason recorded by the Simon 
Commission when dealing with the question of the reservation of law and 
order. The Simon Commission pointed out that if once in the Provinces 
all branches of administration are transferred and law and order is reserved, 
it will become a focus for organised attack nnd the police "ill be looked 
ttpon as an instrument of R foreign bureaucracy still lingering in the dark 
recesses of provincial autonomy. 1 should USEl 'the same argument and 
Bay that, in the interest of the public services in this country, it is necessary 
that the BorvQnt should feel that the responsihilit~, is to the Provinces and 
the Provincial IJegislatures and that they should not be buttressed and 
Bupportt"dbyan outside authority who would not know the local conditions 
prevailin~ in the Provinces. These high-souled gentlemen,' who OOIne to 
the Provinces to help in the fulfilment of the hope thut, wus ai'ollllEid by the 
enactment of the Act of 1919,. would be the first to say t,hllt they should 
receive t,he popular support of the Provincial IJegislatures in f.heir day to 
day dnties Bnd that the Legislature should not look askance at them for 
all their acts Bnd doings, however justifiahle those acts 8nd doings might 
be. 

Then T cannot forget, that with the reorganisution of the servi~(1s thore 
would he a substantial measure of economy. In answer to a question put 
to the Secretary of State, if the 'White Paper proposals went through, a8 to 
how many . ' 

Mr. Pruldent (The Honourable Sir Shanmukham Chetty): The Honour-
"ble Member can take five minutes more and conclude. 

Sir Karl Singh GOur: I\S to how mlmy membcl'IIwould be 
recruit,ed betweon now and the initiatinn of the inquiry, he said, roughly 
spenking two hundred. I wish fo Bsk Honournhle Mernbel'll of this House 
that if you were to have 200 mor.e Members bet,,'een now Bnd five yearl:! 
hllllCe.nnd it may take another five years for the inq1l'iry to be completed 
and perhups another five years for IlflrliBmcnt to Rgret'I with t.be 1't'port of 
fhe Commission-8ltogether you may hnve 400 orperhBps 000 Members 
with existing lind llc(,fning right.s. nnd it wouldsuddle a very heavy finan-
cial responsibility upon this (,OImtry if this inquir;\" iii not held forthwith 8110 
the ~ndian public opinion and the Tndian delegation demand. 

If I had time I would like to huve mentioned one or two otlter facta, 
but let me very hurriedly refer to t.hem. It is not merely 1\ question of 
recruitment, hut the (Illestion of control: and th!! w('akeflt, part. of the Whitfl 
Paper scheme il!l contained ill Appendix VII whieh deals with tlJ(~ flxist.ing 
and accruing right.s of thf\ All-Indio Services whir:q arc to he presorved 
under the new dispensation. What nrc ·thoso rights? I have not got t.he 
time to go through them, hut I shall ver,y cursorily mefl~iol1 two or three of 
them. One is that the reservation ()f those post. will be in the h'Ulda oC 
the Secretary of State: whether the Provinces waDi them or not, the 
Secretary of State will 88y "So many members of the ,All· India Services 
are quartered upon your Provnice: employ them in the best way you eaD, 
but you will have to pay for them". Second. determination of the Btrengt.h. 
tJsat is, the number. Third, proviai()Dtba~ posw borne on the cadre of 
All-India ,8ervicee ahall not be left unfilled for more thaD three QlQDtu: 
lou may find that it ,.' not DeceUaryto fill a poatlfor lix mpnths or you .' 
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may want to economise, but you cannot keep that post vacant for more than 
three months. Then, the appointment of anyone who is not a member 

. of an All·India Service to posts borne on the cadre of such a service, how-
ever desirable that incumbent may be and however necessary his services 
may be for the working of provincial autonomy, these rules prohibit his 
. employment in that Province in supersession of 8 member of the AlI·India 
Services. Not only that, but the Secretary of State is to control the post. 
ing of the members of the AlI·India Services, and the personal concurrence 
·of the Governor shall be required to an order of posting of an officer of an 
.All· India Service and the right of complaint to the Government against 
.any order of an official superior in a Governor's Province and direction to 
·.the Governor to examine the complaint and to take such action as it may 
appear to him just and equitable: the Minister will be always in the 
criminal's dock if this provision goes through, because the moment he 
comes in conflict with a member of the All·India Services, the All·India 
Services will have recourse to the Governor and the Minister will have to 
justify his action as required by these Devolution Rules. Sir, I do not 
wish to elaborate this point, It was very exhaustively brought to the notice 
of the Secretary of State and the view of the Indian delegation 'Qas that the 
Secretary of State has not been able to justify these drastic provisions in 
favour of the AlI·India Services. I, therefore, move that the question of 
the reorganisation of the All·India Services should be taken up forthwith 
and the reorganised services should function under the reformed Govern-
ment. 

I have one more word to add and that is this: if the reforms adllDlbrated 
by the White Paper pass on to the Statute·book, members of the All·India 
Services will have to discharge entirely new functions to those which they 
have been accustomed to do under the present Government of India Act, 
And I, therefore, submit that it is all the more necessary that we should 
reorganise the Indian services in view of the altered conditi~s ~hich would 
be ushered in by the new Constitution Act. Honourable Members will 
1'emember that, under section OOB of the Government of India Act, we have 
at the present moment the power, subject to the approval of the Secretary 
.of State, to make rules--! will give the Honourable Members the exact 
words: section OOB (2) lays down: 

"The Secretary of State in Council may make l"ules for re~lating the classification 
.of the civil services in Jndi .. , the methods of their recruitment, their conditions of 
ael'vice, pny and allowances, and discipline and conduct. Such rules may, to Inch 
extent and in reapt'ct of such matters a8 may be prescribed, delegate the power of 
making rules to the Governor Genera.! in Councilor to Local G·ovemm~t.. or 
authorise the Indian Legislature or Local Legislatures to make law. reguhltmg the 
.public aervices." 

I submit, theref{Jre, that under the present law the Indian Legislature 
'has conceivably the power of making laws for the regulation of the public 
services, and I submit that that power .hould not be taken away by the new 
Constitution Act which is intended to make an advance upon the present 
Government of India Act. I beg, therefore, to submit-and this is my 
last word-that, under the new Conltitution Act, the Secretary of State is 
to have what is called advisers, and some of them will be service men; 
and the Indian delegation strongly objected to the position that the Secret-
.ary of State with the service advisers shc,uld have complete control over the 
All.India Services. I, therefore, submit that the motion that I have the 
"honour to move should receive the support of all sections of the HOUle, 
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Hindus and Muslims, elected and nominated, because, to my great grati. 
fication, I read in the papers only the other day that the joint memorandum. 
of the Indian delegation had been unanimously acclaimed by the joint 
meetings of the Muslim League and the All· India Muslim Conference. I. 
therefore, crave the support of all sections of this House to this very 
necessary' reform in tho public services. withoIJt\vhich neither provincilll· 
autonomy nor central responsibilitv would be of that moment which we all 
desire' that it should be. • 

I Mr. President (The Honourable Sir Shanmukham Chetty): Cut motion 
moved: 

"That the demand under the head 'Executive Council' be reduced by R,. 100 ... · 

Jlaulvi Kubammad, Shafee DaoocU ('rirhut Division: Muhammadan):' 
Sir. it has given me very great pleasure to listen to the very able speech 
just now delivered by my esteemed friend. Sir Hari Singh Gour. He has· 
pointed out to us all the details from the very beginning when the question 
was being analysed. He has also told us what view Indians hold in this .. 
matter. There is no doubt that there is the greatest unanimity on this. 
question in all sections of the Indian population. and one need not support; .. 
my friend, Sir Harl Singh Gour. by quoting from other documents like the· 
Reports of various Commissions and Conferences which have been held. 
from time to time. It is enough for me if I aay that hi. voice it the voice 
of Indio. at pl·!lScnt. (Applause.) I .b&ve attended the meetingR of the· 
All-Indin Muslim League and the All-India Muslim Confereno(', and I can 
personally testify to the fact that they have all supported with one voioe 
the joint memorandum of the 12 Members of the British Indian Delegation. 
which was submitted on this question to the Joint SeleotCommittee. 

Besides this. Sir. I would put forward one more argument. We ')lave 
experience of the dyarchical fbrm of Government. We have for the last 
18 years now that sort of Government in the country. We know . how it 
has fared in the different Provinces whereself.respecting Ministers. holding 
indepencient views and haw.ngtheir· own policies to carry out, had to con· 
tend . with numerous difficulties. Where the Ministers only fGllowed the-
dictates of some higher officials. I admit, .matters ha.ve gone on smoothly. 
But the question is that we are now in different times. We are not in· 
1922; we are now in 1034. and Providence only can l8y how long it will 
take for the new Reforms to be inaugurated in India. By that time. I 
am sure, the country would have gone a long way towards something of a 
crisis I should say, ,.md, therefore, it would bo milch better if the Govern· 
ment considered this question carefully at this opportune moment. If 
there is dyarchy in services. it will be a tremendously difficult task for the 
Governors of Provinces to carryon their administration. From the evidence. 
tendered by the Right Honourable Sir Samuel Hoare before the ,Toint 
Select Committee, I find that he himself thinks that he w.ants only breath· 
ing time for things to settle down. and he is perfect.ly right in saying that 
it cannot be the lasting feature of the reformed Constitution. For those 
very reasons I contend that the refonned Constitution must; be based on 
full control by the Ministers of all thoSQ DepartmentB which will be placeci 
in their charge. That feature is so obvioua. I myself had diRCusaion8. 
with some of my Minister-friends. and they confess that the restrictiOJlll. 
and limitations put upon them in respect of t.heOOJltrol of the services are 
the greatest handicaps in their way. They feel that DO respectable 
Minister. no Minister holding independent view:a. having 8. policy of hi&. .. . 
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own to c~rry out in the llilst interests of the people, would care .to tnke up 
Hle reins of Government urness he felt that he had got the Instrument 
under control to carry out his wishes in the. administration of the country, 
unless he felt that his views were bound to he respected and brought intoO 
action by those who were in charge of tho various Departments under him. 
If thut feeling of security is not there, no respcctnble Minister would ~ome 
forward to assume the reins of Government with pleasure. If dummy 
Ministers again come up to take charge of the Government., it would b61. 
very difficult for the Government to make the Constitutioll popular, because 
it is the popular men alone who can make the constitution also popular 
with thc people. For all these reasons, I submit t.hat the motion moved 
'by my friend, Sir Hari Sb;J.gh Gour, has my full support. 

I[r. Bhuput stnl (Bihar and Orissa: Landholders): Sir, I have great 
pleasure in supporting the motion just moved by my Honourable friend, 
Sir Hari Singh Gour. This motion deuls o!,ly with one aspect of the 
White Paper proposals, namely, the services which ILre composed mainly 
·of three parts, firstl~, the Imperial Services recruited by the Sl\Cretary 
·{)f State, secondly, the All-Indin Services recruited hy the Oovermnent of 
India, and, thirdly, the subordinate services recruited by the Provincial 
Governments. As far as I 8m concerned. I would mainly deal with the 
Imperial Services which art' better known in India by the Lloyd Georgian 
epithet of the steel frame of the Indian constitution, I think, Sir, e'ien 
the present Round Tablers representing the llnited Kingdom Ilccepted 
the same dictum of the steel frame in regard t.o the services, and. there-
fore, they laid more stress on the question of the reservation of the rights 
of the services than with provincial autonomy or with Ceritral responsibility. 
They khow in their heart of hearts that, let lndiu hllve any reforms they 
like, but if Bbe can be forced to accept the position of the services 8B 
}lropounded in the White Paper, then India.'s bonda.ge hereafter will be 
a thousand times greater than with all the other safeguards combined. 

Now, Sir, let us consider the position in more detail. In paragraph 71 
-of the proposals, ~ll the present rightB enjoyed by the Imperial ServiceB 
recruited by the Secretary of State have been Btated, and, ufter enumerat-
ing them, it iB further added there as follows: 

"It i. intended to safeguard theae right. and to extend them to all pereona 
appointed by the Secretary of State after the oommenCtlment of the Constitution Ad 
with the exception of the right to retire under the regulations for lremature retire-
ment; thi. right it i. pl·oposed to give only to officera appointe t.o the Indian 
Civil Service and Indian Police up to the time .when a deciaion ia taken on the retult 
of the inquiry indicated ill paragraph 72. 

Certain member. of the Provincial and Central Services, though they may not have 
heen appointed by the Secretary of State in Council, have allO right. for the prelerva· 
Lion of which he responlible.. Thelll, too, will· he secured." 

It moanB that not only the present rights enjoyed by the steel frame 
services will be continued by them in the future, but even those privileges 
are being extended to all pel'ROllS recruited by the Secretary of Stl&te 
even for technical appointments on a contract basis. In other wordB, 
the future Indian Ministers responsible to the Indiap Legislature will haVtI 
no cont.rol over their own subordinateB belonging to these services manned 
by the White.. Thi. appliea not only to the Centre, but this applies 
-even .. to the Ministers of the ProTincea which are going to be dubbed with 
the big, high sounding, Dame of the Autonomous Provinces. I wonder 
:at the impude~oe of the British Cabinet and the Secretory of State who 
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think that Indians are all fools not to understand the real game of reserving 
the present rights of the services in the body of the Constitution Act itself. 

Sir, even a man with no political education or acumen shudders when 
he goes through the 18 points mentioned in Appendix VII, Part I, to the 
White Paper proposals enumerating the present rights ()f tht~ sBrvictls. 
I could have excused the services and the British Cabinet if they would 
ht1ve only desired to have II bona fid,! safeguard about t.he security of 
t·ht:ir appointments. Hut, Sir, t,hey do aot want to have only safegul\rds ill 
the form of security of appointments, but they wlmt something more. 
They arc not even satisfied with the present rights, hut, t.hey want further 
rights to be ensured to them by which they would be tlble to ignore the 
Ministers under whom they would be required to Ilcr\'o. If I Rm to d~1\1 
with all the eighteen poin.ts in Appendix VII, llart I, then it will be a' 
volume by itself and the small space .of time at my disposal is not sufficient· 
to deal with them. I would only bring t<> t.he notice of the HuUIC it. 
few of the rights which must be abrogated if the Constitutional RefOl'JDa 
are anything worth the name. Firstly, I take item No. 15 which rencie 
as follows: 

"Personal concurrence of the (Tovemor required to an ordel' of po&ting of an 
oOflicer of an AII·India Servi('e." . 

It means, not to speak of Bny other punishment, even u Miuister will 
not have the right of transferring an officer belonging to the tiu gods 
without the concurrence of the Governor or the Governor General. Then, 
Sir, I corne to item No.3, deuling with the existing and accruing rights 
which reads as follows: 

"Guurantee to persons aPllointed before the l'ODlDlencement of the GoVe1'lUlleDt of 
Jndia Act, 1919, of exiating and accruing rights or compenaation ,in lieu thereof." 

In this connootion, I may state that the words "accruing rights" have 
:already been denned by the Law Ofticera of the Crown. In spite of that 
fact, the public services demand these terms to be incorporated in the 
Constitution Act and the Secretary of State, as is evident from the White 
Paper proposal, is conniving with the servic!,& in retaining these ambiguoUi 
terms. With your permission, Sir, I would like to read question. by 
Sir Abdur Rahim and Sir Hari Singh Gour, when examining the ,,;tnes8e8 
representing the 1. C. S. A8IOciations, Sir Abdur Rahim put the following 
~uestion: (Question No. 79). 

"Q. As regards t.he accruing nghu, al'e you aware tlUlt .t _ been th. RubjectJ of 
'interpretation by the Legal Officefl of t.be o.e-! 

A. Y., I am quite aware -of &hat, 8D4 T lrDow that they hold the alK.lition of a 
(,_i~ioner'a.poA wGllld'" IaSI ander the expr_ion 'accruing rilhta', ltecauae it I. 
a .. ltdlOD ~ Mel .. a ·poet which an oflicer ha. a daim to get by Benioritv. J am 
quite aware 01 that, and that is one of the reasons why we ask that there should be a 
definition. kl lIOIIIe ext.ent. Of couree, it iw very dilftcult to have an eJlR('t definition, 'JUt a definition. to IIOme ext.ent. of '.ceraing right.' giving. th.. Secretary 01 RutA! 
power in doubtful CU8I to aay whether a partlcalar lOll of an appointment 'woald faU 
under an officer'. accruing nlhta, or not." 

Then, Sir Hari Singh Gour put some queations, and. RummariAing the 
wh<>le thing. be put the following question: (Question No. 186.) 

"Q. It then comel to this: Yon wani that a DeW proviaioa .hoold 1M' in .. rted in 
the N_ Coutitaiion Act which would enlarge YOIIr righta beyond what i. in&erpre&ecJ 
to be yoar exilt.inl and accruinl ri,ht. in the opinioa of tile law ofBcer. of the 
Crown? . 

1; That l •. 10. Lord Peel expreaMd biB inteDtion of doi"l 110 • pod m8lly Y"" 
~ e 
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If we are to follow this sort of reforms. it is better that we do not have 

any Constitutio;"al Reforms at all. India. after the 1919 Reforms, thought 
that she would get further advance, but in giving her furt,her Reforms her 
bondage to the services is being increased. In the name of the Reforms, 
she iR being mortgaged to the pUblic services of the country. In this con-
nection, Sir, I would remind the Secretary of State to remember bow 
he would like the idea if the Ministm gives these very privileges to the 
P·rovincial Services who would be recruited by the Provincial Government. 
How would an officer belonging to the autocratic Imperial Services like 
the ideo. if he is not allowed to ha.ve any controlling power over the 
subordinates working under him? Sir. to my mind, if, with this spirit of 
suspicion. the services are to work under the Minist.ers, then I am positive 
that the whole Constitution would oome to a deadlock in no time, and 
whatever powers the Governor may be given, it would be beyond his 
powers to carry on the administration. J would not be surprised if, 
following the example of the Superior ServicE'S, the subordinate services 
would also ignore their own immediate superiors. The subordinate servic. 
would have sufficient justification to thinl{ that if the Superior Services 
can flout the Ministers who are their superiors, then there is no reason 
why they in their turn cannot ignore their own immediate lIuperiors who 
wQ\Jld be none else but the personnel belonging to these heaven-born 
services. If the future Constitution is to be an advance on the present 
conlltitution, then out of the 18 items of existing rights, I for one would 
agree only to allow the services to retain the rights such 8S will give them 
only the security of their appointments and 0. right of appeal to the 
Secretary of State. Even this is too much of a liberty. given, but I am 
pret>ared to allow these rights to the services who are recruited before the 
coming into force of the Constitution Act. nnd nothing further. If the 
White Paper proposals are really meant to be a further advance in oonsti~ 
t.utiona;l progreBS of the country, ,the first a.nd foremost thing required is the-
handing over of the control of the servicos to the Ministers either in the 
Centre or in the Provinces. TQ my tnind this should be the pre-r~quisite 
before the question of the acceptability of the reforms can be considered.' 
After the enforcement of the Constitution Act, the whole power of recruit· 
ment should automatically be transferred t,(') the Government Of India, i.6 .• 
the Governor General, or the Governor. as Ildvisedby his ~i8ters, Bnd 
the ouly right thereafter that the services may be permitte4 to enjoy is 
the right of appeal to the Supreme Court when est.o.blishea", in oa&es of 
dismissal only. 80 long as the public services are not r~ganisedon 
theBe linel and 80 long as they are not ma.de to understand that they are 
really public Bervants and not public masters, any further advance Will 
be useless. Unless and until the services are made to understlUld that 
they Bre no more the spoilt children of the Secretary of Sto.te, hut that 
they in future will have to abide by the orders of their adoptive father, 
th~ GovernmeIl~ of Ind~u., Ind~uns ?f all sections wO~II.d tyi~ must r~ 
thll1 state of things. SIr, lndm agitated for furt,her reforms and hopea 
to get an eatable flonstitution, hut, instead of that,: she is being gi_ 
stones nnd 8 cup of furtLer misery. She wanted to be :fQIae, and inlltiead 
she is being thrown into (!apitivity at the hands of' tbe-· public services., 
I emphatically protest against the proposals of the SeCretary of State to. 
retain under his control the public services of India. • 

Lastly, I have one more word to sl\y. It is ratller surprising to find 
that the Secr(!tary of State is just like clay in the hands of the I. C. S. 
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. :Asllociation and also the Retired I. C. S. Association. The memoranda 
:,submitted by these Associations demanded certain rights and we find all 
·of them incorporated verbatim in the body of the White Paper proposals. 
For the information of the House and with your permission, Sir, I will 

',read the following extract from the memoranda . . . . 
JIr. President (The Honourable Sir Bhanmukham Chetty): The 

:1fonourable Member must now conclude. 

111'.' .!iuput Sin.: How many minutes more have I got, Bir? 

KI'. Preald,nt (The Honourable Bir Bhanmukham Chetty): The 
:Honourable Member may take two minutes more. 

lIr. Bhuput SIn.: In paragraph 5 they say: 
"It. is essential that the Governor should be in touch with the 8ervices, and in the 

·,caee ~ the Indian Civil Service this l'8IIult would be beat ensured if propoaals relatinl 
-to posting., transfers, promotiOJl8 and similar matterl, were placed before the OovernOl' 
'by an offioer of the rank of Chief Secretary." 

It is surprising that, though hundreds of memoranda werp. submitted 
. to the Secretary of State by different political bodies of India. yet none 
et. th.em were gj.ven so serious 8· consideration and. incorporated verbatim 
in the White Paper as was the case with the memoranda of these two 

'particular Bervice Associations. It shows particularly how great is the 
,.concern of the Secretary of State for satisfying the Aiaooiationll of the 
. public services of India and the reasons for such concern are not far to 
seek. His main idea about the public services in India is that they muat 
«>ntain a sufficiently large number of British element. and, for bringinS 
them into the field, he. wanta to put thelle bribes before them, so tbM 

;they may be attracted in larger numbers. 

In, conclusion, Bir, I say that Mr. LlOld George deacribed the public 
'.services. of India as a steel frame of the Indian Constitution, whereas 
I would like to descnbe the public services in India to be white ants which 

'would eat up the very foundation of the proposed Constitution. 
LlIut.-cJOkmel Sir .'Dr)' GIda.,.: I must congratulate 8ir Hari Singh 
N Gour on having placed before this House, in a very lucid manner, 

12 0011. the position as far al it relates to the claimll of India and the 
:Government Of India to control, administer and recruit their own publle 
Mrvicea; and· when my friend, MT. Bhafee DBOodi, Baid that Sir Hari Singh 

. Gaur's speech was the voice of India, I gladly join him. I alao join in the 

. demand' that Bir Hari Bingb Gour has made. but with a definite proviso. I 
can only explain thill by referring to the note of dissent I made on this one 
point in the memorandum 1lhe British Indian Delegation submitted to the 
Joint Parliamentary Committee. I felt, rightly or wrongly, that at least 
-during the transitioil period India did require and must have the services of 
the Britieb element, and, for that reason, I entered my note of disBent in this 
Report on this point. I would have been more correct had I stated that. 
my disBent existed only for the time being, i .•. , during the transitional 
period. The reasons. given ~~ Sir H~ Singh Gour, when he emphasised 
the anomalous· resultmg posttlons are Irrefutable. I submit, if India is to 
'be given seH~government, if the Governments in this country, Central and 
Provincial, are to be given complete autonomy, they must have the right 

• • 
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of recruitment and control of theIr own sel'Vlces. Sll', m my OpinIOn, two· 
'of the most lamentable omissions of the last Joint Parliamentary Committee, 
were the absence of any evidence to show how the transferred subjects 
were operating in the Provinces, and the want of adequate opportunity, 
except in very general terms, to delegates who attended, either to hear or ' 
to give any evidence so far as the working of the All-India Sjarvices was, 
concerned. I think it was on the last day of our sittings with the Joint 
Select Parliamentary Committee that I was asked to introduce the Ilueation' 
of the Indian Medical Service. I think it was within 20 minutes to half 
an h'our before the Oo.t~ee dissolved and I had to rush through the ~tter 
forwBnt of time. IneJ,eec1: we had, togo at auch a pace with our agenda 
that 'many important subJects were denied our serious consideration. I 
think there was ooly one evidence given regarding the working of transferred' 
subjects in th~ Provinces. It was when the Indian Medical Service depu-
tation'was enmined and Colonel Baird and Colonel Dunn. retired members. 
of the Indian Medical Service. were examined as to whether the transfer of 
medicine and public health was" a success in the Provinces and even at this 
examination lack of time prevented members of the delegation from closely 
examining the witnes86s, but, apart from this, there is no doubt that we 
d~d '~uf1'er from a want of time apd oppo~unity to press our view points on 
servIce 'mattm before the J omt Parliamentary Committee. But,' BIr. 
behind and beyond all this, this House bas to decide on one very important 
~estion. and, it is this.' Does Indio. want the British element in her 
services or dOes me' not., If she wants it, then she can do with only the 
best; She cannot 'do with second rate men in such services as the Indian 
Civil Service. the Indian Police' Service and. need I add. the Indian Medical' 
Service., ,There are certain, essentials 'which the new Government needlt 
during the transitional period. and that is efticiency in its SuperiorServiCElw. 
Supposing the House paues this cut motion. doe. the House realise what 
it means? It, means that we will get no further recruits from England. 
because one. of, the demands made by the youth of England before they 
\'Vould think of joining these services is that they must have a sense" of 
security in case,of appeal and this they demand must be with the Secretary of 
State for India. If the Central Government 'or the Provincial Governments 
have independent oontrol of these services, who will safeguatd the British 
officera' interests and appeal? Their appeal would lie either to the Public 
Services Commission or the Governor General in Council. and not the 
i:lecretary of State for India. It maybe (as I suggested to the Secretary of 
State when I examined him on this matter) that it would be acoeptable 
to this House and the Government ifa compromise were arrived at. The 
compromise I suggest is this: that the Government of India recruit in 
India their Indian officers for the Indian Civil Service and the Indian Police 
Service and other such services on an All-India baais, and that the Secre-
tary of State should continue to recruit in England the British element, 
aU officers to be placed under the control of the Government of India (I am. 
c61tainly opposed to these services being under the control of the Provincial 
Governments) with 0. right of appeal to the Viceroy and a final appeal to 
the Secretary of State. In making this compromise, I am fully conscious 
of the ,trouble and the difficulties referred to by Sir Hari Singh Gour. One 
bas only to read the evidence given by Colonel Baird, the late !napecto!' 
General of Civil Hospitals, United Provincea, who stated that there were 
many occasions when he W'as at serious variance with the Minister in obatge-
of Medicine, ~hich often led to unpleasant and intolerable situations between 
them and at times to an impaBBe. I can alao appreciate the fact that if the 
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Government of India or the Secretary of State controlled the recruit,inent of 
these Superior Services, it would' in ,substance 'render the position of 
Ministers·in the Provinces an absolute farce~' .but I can also readily conceive 
of ,mean8' by which this can be remedied .. OtherwisE' why. givo with onE' 
hand and take away with the other? Why iniroduce into the White Paper 
provisions and safeguards for these services, Ilnd, at the same time, HUy that 
fDdia is to be given Provincial autonomy, self· Government aud, in tim<', 
Dominion Status? 

Sir Hari Singh Gour struck a true note when he said that. if the Provilloes 
were to be completely autonomous, the services working'in the Pmvinou 
must be under their control and their recruitment cannot be controlled by 
the Secretary. of State, but by the Governments concernc·d. That, I .suf)· 
mit, Sir, is ,an ideal which'I share with other Memb~r8. in tl).isHouse in the 
hope that it win materialise in the near future, but in my, opinion it is neces· 
iary for this RouBe to be a little bit slow in its p~ce and its demands. I 
think the t1me has not yet arrived, wh~n India 'ca~' do ,without the valuable 
services and st&bilising value of the British eleme~t' in some of her services, 
and it is for this reason that I still uphold my note of dissent in,.the Me~~. 
randum. I oonsider'it unwise and unsafe to shut the door to the recrJllt· 
ment of these services in England. It will deprive India of the best inh~ 
service. I am as keen on the autonomous development Qf .India ali any, of 
my friends on the opposite side, but keener in seeing th~t· we walk before 
we rwi ruld we learn to run before we leap, ~sp&cia1ly ,!luring the tl:-ansi-
tional period when we will ,be confronted with: our pres.ent day commUnal 
conflicts and when this country Will stand hi sore need- of the prese~ce of 
the Britisher in the ,-arious servioes which they have undoubtedly helped 
to build up to their present state of efficiency.. 

There is another difficulty, and it is this. If each Province is to recrui1t 
and have con.trol of its servioes, bow will the Federal Govemment recruit 
their services? Will the Federal Government indent for their officers from 
the various provincial services or will they recruit their own cadre of officers ? 
At the FiJat -Round Table Conference Services 8ub"Committee in 1980,1 
led the discussion 011 the Indian Medioal Service whioh redommended ita 
closure to oivil medical employment. Sinoe then I understand that even 
if the Provinces were willing to create a purely ciVil medical branch, clos8d 
to recruitment from the Indian Medioal Berrioe, the .upply of ·the British 
personnel for British employees would be so expensive ail to render it im-
practicable., Sir, these are practical difticulties that must be faced by us, 
Apart from the faot that we must have the very best men, and I .ubmit that 
the best. men .can only be obtained by an all-India recruitment by the Public 
Services Commiasion and under the control of the Federal Government. 
with the right of appeal to all officers to the Secretary of State when neces-
sary. Sir, I think that the need for these changes was lurking in the mind 
of the Secretary of State, for you see in the White Paper the Secretary of 
State, himself, has 6sked that an inquiry should be instituted five years 
after the operation of the new Act. An inquiry will be necessary. 8S was 
pointed out by the last speaker, especially with regard to the vested inter-
ests and the accruing rights of the services. On the 8rd of November. J 
examined the Secrotary of State very closely on the question of these vested 
interests and accruing rights which emanated from very insiatent demands 
made by the Civil Servioes Association and the Police Association. These 
two AS80ciation.,s made, as their chief demand, the proteotion of their veeted 
interests and of their accruing right.. Sir. if the CiVil Service and the-
Police wanted this, 1 demanded, on behalf of the subordinate. services and' 

B2 
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the other p.etted services, a similar provision. The. aeore~, of State 
made the statement that some of the serrices would in 8 measure be 
·similarly protected while others would n?t be .. 1 8~, however, happy to 
know today that the Government of IndIa. I think It was on the 22nd of 
December last year, issued a communique in which the vested interests and 
1Iome of the accl"Uing rights of all servants, subordinate and galletted, \tho 
were in Government employ on the 81st July, 1981, would be protected. 
I am happy to know that not only the accruing rights of the Civil Services 
will be protected, but also those of the subordinate services if only to a 
limited extent. This is as it should be. My Honourable friend, Sir Han 
Singh Gour, further said that his demand for this control of the services by 
the Provincial Governments was not only in conneotion with the question 
,of recruitment, but in connection with the control: and I think I am voicing 
a great body of opinion-it may be a silent or unexpressed opinion,-that 
there is a fear in the minds of the British element in the services that, 
with such control, their interests are likely to be prejudiced. I know that 
this apprehension is serious and does exist, because, it has been expressed 
in the evidenoe tendered before the Joint Parliamentary Committee. One 
'has to realise these practical facts when asking the Government of India 
to suddenly deprive their superior services of recruitment from England. 
Sir, with this important provision that, during the transitional period, we 
do nothing iI). this House that will deprive the services· from getting the 
benefit of an adequate British element and that recruitment of the British 
element be adjusted in gradual decreasing numbers as the years go on. I 
sUPE.0rt the motion that .has been placed before this House. 

Mr. Gap Pruad Singh (Mu?nffBrpur oum Champaran: Non-Muham-
madan):Sir, I offer my hearty congratulations to my esteemed friend, 
Sir :a:e.ti Singh Gour, for having brought I)ut a very important point b 
discusaion on the floor of this House. Sir" the White Paper proposals are 
riddled with innumerable drawbacks and· the propoaal connected with the 
reOl'uitment and the reorganisation of the services is 80 reactionary as to 
deropte greatly from whatever little value the 'White Paper proposals may 
have for us. I associate myself with my friend, Mr. Bhuput Sing, to 
all that he said, when he subjected the proposals in the White Paper 
regarding the recruitment to the public 88rVices to criticism, and I do not 
want to refer to that apin. 

Th~re is one import,ant point which I would stress in this debate----& 
point which has already been refenoed to by my friend, Sir Harl Singh 
Gour~namely, this, that if the control of the semces mentioned in the 
White Paper is to rest in the handll of' the Secretary of State, all talk of 
provincial autonomy is mere moonshine. On the one hand,. the 'White 
Paper proposals purport to give us proV'incial autonomy under which the 
Minister would he responaible for the conduct of the departments in the 
ileld of provincial adminiatration, while on the other hand, the instrument 
~th which ,he has to carry out the duties, asaigned under the Constitution. 
wIll be an tnstrument over which he has no control I Thii introduces an 
clement of anomaly into the whole conetitutional position, and I would 
not be surprised if the result of this provincial autonomy, whatever may 
be the measure and extent of such autonomy, will not be worth the trouble 
of introducing it. The main divisions of the public services in India are 
the All-Indin. Services, the Provincial Services and the Central Services. 
The All-India Services include tbe foll~ng: the Indian Civil Service. 
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the Indian Police S~ice, the Indian Forest Ser'rioe Bnd the Indian Service 
of Engineers. Provincial Services cover ·the whole !field) of the oivil 
administration of the Provinces. The members of these services are 
appointed by the Provincial Governments. The Central Services have 
been classified as comprising the Railway Servioes; the Indian Postl. 
and Telegraphs Traffic Services' and the Imperial Customs Services. 
In the White Paper provision is made for the continued recruitment 
by the SecretarY of State of the members of the Indian Civil Service; 
the Indian Police' Service and the Ecclesiastical DepartJnent, etc. The 
I. C. S. is said to be a public service, but I should like to know what 'is 
the meaning of the "I. C. S. ". This service is hardly an "Indian" 
service, it is not a "oivil" aerviee; and it is not.s "service" at . all .. 
(Laughter.) .. 

AD. ~ourabl. Kember: Then what is it? 
JIr. Ga,a Pruad IlDp: Sir, the:!. C.S. really.controls the adminis~· 

tive policy of the Government of India and of the Provinoial Government.. 
My friend, Colonel Sfr Henry Gidney, has referred to the fact that he-
would prefer the recruitment of the British element during the tranlitional 
period. I say, I do not object to the recruitment of Britisbers for any 
length of. time, provided those Britishers are under. our oontrol, and 
provided Iqdia has the right of controlling the character and the composi. 
tion of the administration. ~:we are given that power of controlling the 
policy of our own administration, we would certainly welcome the best 
men available. whether in India or elsewhere. But the position of the 
permanent servioe in India is not analogous to the SQrt of Civil Service 
whieh funotions ·in England. In England. the Civil ServicC? if. I utuler. 
stand aright. has no controlling voice in determining the policy of .. the 
administration. They .have merely to carry out the policy as laid down by 
Parliament and the Cabinet, but here, the members Qf the I. C. S. couti· 
tute the very authority which lays down the policy according to which 
the administration of the country is to be carried' on. Now that anomaly 
is BOught to be perpetuated in the scheme propounded in the White Paper •. 
and it is in this connection that we raise our voice to protea$ against it. 

My gallant friend. Sir Henry Gidney. allo referred to ~he trana,ition 
period. 1 do not know what he refers 1;0. The British Government qas been 
e~ting in India for over a cEUltury and a half. I should like to know from 
W'hat period to what period he would like to regard as the transition period, 
beoauae the scheme adumbrated in the White Paper is not a complete 
Bcheme of sslf·Government in itself. It may at best be a progressive 
approximation to the scheme of Dominion Status. Unde! the scheme. a. 
propounded in the White Paper, it will take a long time before the goal of 
Dominion S~tus is .reached. Now, the period, commencing from now up 
to the time at which Dominion Status will be attained. might Be well o. 
called a period of transition. I would, therefore. submit that this talk 
about the transitional period has not much of practical value in it. I am 
quite willing to retain to the present administration the duty of carrying 
OD .the Government of the country till India receives Dominion StatUI. 
but the contrOlling power should be in the handa of the Federal Legislature 
or the Minister in charge of the different Departments. and the membera 
of the Civil .Serrioea or of the other lervices. which I have mentioned, 
gould be aubordinate to the Federal Legillature or to the Minister iD 
obarge of 1IIae Depanmeldi8 u fobe cue may be. This, Sir, is the pain. 
wWeh I· wiabed to .submit to ,the Houae for it. ooaaideration.· The point 
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has also been referred t6 in the White Paper. At page 6Q of the White 
Ptlper, there o¢~Ul's the following paragraph: 

,. , .. 
"The Secretary of ~tB:te wm. a.fter the ~ommen~emetlt, of the Act. ~~e appoint-

tbeilt.B to the Indian' CIVIl Service, the Indian ;Police and the EcclesIastical Depart-
mlMit. The conditions of all persons who are appointed includmg conditions al to 
pay. allowances, pensions. discipline cnd Conduct will be regulated by rules made 
by the Secretary of State, It .il intended that these rules. shan in lubstance be the 
..... &I thOle now, applicable III ,~he C&I8, of persons appomted by the SecretAry of 
St.,.te in, Council before the commeDc,ment of, thil Act." 

:1 Rhould lik~ ~ ~a.yhere e'm:phatically that we do not want ,that ~~ 
terms 'and condttlODs;'on which theTJ1'esent 'members of the Indian Civil 
8e!"rice Or of 'aDyother' sernce have been recruited in India should in any 
way be varied by any future Government. Those who ba,ve been already 
ftPpointed must 'carry on their duties under the sacred covenant ai, it were, 
and' the,r, ~itiOri o~t' to be made secrnre. but this aho~d not be 'the c~~e 
with the 'future 'recrt1ftmen't. The control of theseservIcas and the condi· 

'lion!'! ot;~e :Rhou.id inthe-futJire rest not with the Secretary of -state 
: 1OP' India; ''but 'With' the PederalMiIiiRter and the Federal Government . 
.',:"i'~'ilt:Ero~oure.iii~ £i-i~niI, Mr~' 'BhUp'ut Sing, 'hal} re~erreci in some detail 
., !A".OlDe,of' ijlel'ights and ,privileges wb-ich 'are proposed to be securad::to 

theBe: 'members, Q,f 'the services' which Reem, to be unreasonable and extra· 
i·v.~g~.b~, m&ni.'~~es., 'r, do n()t t¥nk ,the~e is any justification f01' layiDs 
,down ui~t of.the.r,ules 8S 8I:~given in Appendix VITof the White Paper 
'proposals: I'",voUlCi not, however, labour that point" but I merely wisb 
to emphasise once more the cardinal fact that, in the future Constitution 

" of India, even in the scheme whicb'haa 'been laid' down-for:;tlie inauguration 
of ,Pl'O'Vfuciai Governments, ~heservice. 'Working 'Under ,that flohsme in 
the Provinces should be' absolutely under the control of the Legislature 
and the Minis~er in charge of the various Departments concerned. 

The question which has been raised by my Honourable friend. Sir Hari 
'Sirigh Gour, is an important one, and I would ask my Honourable friend, 
the Home Member, to tell us what he has got to say in the matter oftPe 
proposals adumbrated in that part, of the White Paper scheme. With these 
few words, I support the motion. 

Sir Muhammad Yakub (Rohilkun~ and Kumaon Divisions: Muham-
madaQ Rural): Sir, the framing of a ConstitiUion for India, as bas been 
so many times pointed out, is really one of the most difficult taskll that 
has ever confronted any Constitution builders in the world. The con· 
ditions prevniling in lndi" nre no doubt quite different from the condition. 
prevailing in any other part of the world. and therefore, the Constitution 
which ill to be prepared for India must be a Constitution for India and 
India alone. The proposals contained in t.he White Paper, theoretically 
tlpeaking, may not be considered 8E1 perfp.~t, but taking into consideration 
the conditions which are prevailing in India and the surroundings of thia 
country, they a1'e, I think,mo!o\t practicahle and such as could give SILtis-
faction, at leaRt, to III very large number of the population of the country. 
The recruitment of services and the control of the people 80 appointed 
are two different. things. 

My lel\rned friend, Mr. Gaya Praaad Singh, bas e~ ,a' doubt 
that if recruitment is left to the Secretary of State-, probably the Minietera 
Win not be l'ble to exerGia~ their control in full over the ofIleer8 '80 ap-
pOinted. But our experience of the lut decade ill the Prcmnoee .... 
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'aho~ that the officers who were. recruited by the Secretary of State for 
India have loyally and to the utmost satisfaction of the Muusters. carried 

. out . the policy which was laid down by the Ministers in different Pro-
vinces. 'Therefore, it is not right to say that recruitment by the Secretary 
of State would interfere with the control of the Ministers. 

Kr. Gaya Praud SIDP: I was merely refening to the constitumona1 
position and not to the good sense of the members of the Indian Civil 
.serviae who have to work under Ministers. 

Sir Muhammad 'l'akub: I do not understand what the Honourable 
Member mefl,ns by the 'phriLse "constitutional position'''. As I have said, 
'Constitutions for different countries a:nd for different conditiiOllSare quite 
,different. The constitutional condition of every cOuntry depends upon the 
·eonditions preiVailing in that country. My leame<i friend has also uked 
what the duration of thb.t:raDsition period Jpe&Dt. In. reply to that, I 
would submit that as long as the, conditioos which. are . prevailing in India 

. !,ould MDtinne to IMlt,the p(\ri~d ~ ,remain always a periodoftr&Qai-
'fion. It res~ with me, it rests with my, friend hom Bihar and it relY 
Witball the people who Jj"e in thiscouniry. te,' chaDgIl the atmoapher~. of 
the couqtry and with. it thewho~e.~ o( tr&llld,tjon::;.We ean2pOp· aJiufl 
~ur i:~es to the sU:spicio~!J wm.~h· are lqr~ in the miD:da _ of. the.~.. pIe 
m thIS couo.try.· We cannot ·8I)rltO'W.,· eye8 tb the .expel'lences . \vhicla 
-certain clgsy of people in'the eoantry baveeXperienOed ~ to tbi."time 
Tht5refoI'e, I woutd'8ubmit that the recruitmentiol the nldtiih Civil Sefflce 
ani Of the Indian Polioe: Btnice,; at least 'fbrl some ·tbne' to corne,'will 
have'to be left with the Secretary of S1B~. for ~aia ':and that is iny 
opinion on this point. '. . ,. . , 

I:lWaD .&hadar A •. :a~wam1 K1l4&U&r: Mr. Preside.nt.l.am Vary 
~llldthat tbiI ...... bleD initiated by my HonoUrable friend, Sir 
Hari Singh Gour, because it gives .us an opportunity to state:exactly 
what our position is with reference to the SuperiOr Civil Services of t.he 
country. The speeches that ha.ve already been made show that there 
is no animosity in a.riy section of thip House toward.s those . services. 
Let me at once divide the' services into two sections-those who ~ now 
serving in this country under the existing coveDants and those, who may 
b~ recruited hereafter. As my friend, Mr,· (JaYR Prasad Singh, has 
already stated, we wllnt that every covenant that has been enter~d into 
'With reference to the existing services should be faithfully aneT ecru-
pulously adhered to. None of lIS regrets the fact less than the Secretary 
of State or the Under-Secretary of State or any Member of Parliament 
that owing to conmtions entirely beyond our control-the exige~ciel of 
the financial situation, the economic hlizzard that has overtakpn this 
~untry-it hRs b£'en necessM"y to alter that covenant to the e~t.ent of 
reducing their salaries by a certain percentage at the present moment.. 
I want definitely this fact to be understood 80 that all iden of antagonislD 
to the servieas may be once for all removed. that we are here arnxioUl 
to safeguard 811 thOfle legitimate CODvenants which have been entered 
into with respect to the services and the Government servants when they 
entered the service. 

Let me take the othf¥ question which is a far more vital question aod 
which really was the question thaL waa raised by my Honourable friend, 
the Leader of the Nationali&t Party, what about recruitment to tho futun 
.moea? The White Paper has recoPIed that the"' ... two ...... 
~.hiah are kfiil.Y Ml'ricea and which Ihou1cl be rearuited 9n aD all·hell. 
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basis, they are the Indian Civil S~rvi~~ and t~e. Ind!an l;'olic(\ Service: 
I should like to e..'Xpress purely an mclivIdual OPlnIou 10 t.hia matter tb&1>-
I do not agree that these two Rervices can ~e recruited by the difter~t, 
Provinces themselves. They should be recruIted by a. Central Authontly 
on an all-India basis. You cannot have one -grade of sala.ry and one 
set of conditions of service for the Indian Civil Service officer in Madras 
and another for the Indian Civil Service officer in the Punja.b or in Upper-
India. Similarly you cannot have one set of conditions of service. for 
the Police otficer recruited on 1m. all-InrIia basis in Madras Ilnd another 
set of conditions for the Police officer_ recruited in Bengal. 

Ll/t me make another position also perfectly clear. We have all 
agreed, at least most of us who were at any stage conoerned with the 
Round Table Conference discussion, that with reference to the.se two, 
services, in spite of the fact that there is already a European elcjDlent 
sufficiently large for all practicad purposes for the next generation, we 
have. agreed, u a matter of praotical policy, thnt & certain proportion of 
these services should continue to be Europeans. We have agreed that 
in the future recruitment also, a certain proportion of these two Bervi~ 
Ihall be Europeans and the rest shall be Indians. What we have suggest-
ed is that the future Feoderal Government should be in a. position to come-
to terms with the Secretllory of State as to what exaotJ.y that percentage 
should be, tb" it Bhould be an arrangement for & definiter period of fivt 
years or ten years, that that arrangement should be revised fromttm. 
to time taking all the faotors t.hen e.xisting into consideration, taking also-
the necessity for any definite percentage of European el(\ment in theBe: 
servicfs. 

Now, comes the question of condj,tioPs,Qi :ser:v.ice. ,\Qle ,~y point at: 
issue really is whether the recruitment of Europeans or IndiMla for these 
two Bervices shQuld be made by the Government of India or by the-
Secretary of State. Let me again get rid of another idea; 80 far as the 
Indians are concerned, it is practically settled tlJat that recruitment wiU~ 
be by the, Government of Indi&'. The Superior Police Services are tou;, 
being recruited by the Government of India through the Delhi Examine,.. 
tion. So far as Indians in the Civil Service are coneerned, they are 
practically recnuted by the Government of India as a result of the Delhi 
Examination. I am aware that a oe.rtain number of indiana can enter-
through the open door of competition in England. that the Oivil Servi~ 
Commissioners in England can examine these people and declare the. 
having passed and eHgible to the Civil Service, but the rE:,Bene portion. 
that whioh is left. is now recruited by the Government of lndi.& on ~ 
~xennination conducted by the Publio ~ce Commission in India and' 
held in this country. Therefore, 80 far as the Indian element in \base 
servioes are conoerned, it is the Government of India that reoruit them 
and, on that analogy, therE: is not. there oannot be Ilnd there ought ,not 
to be any difficulty in recruiting the Indian portion of these two aervicea 
purel1 by examination conducted in India. Now, comes the question of 
reorwtment of. ~he Euro~ean. (.lement. I Mn no~ 80 vain 88 10 BugBee. 
that a competitive exammatlon should be held 10 this country for the 
recruitment of Europeans into the Indian Oivil Se,-vice and the IndiaD. 
Police S~moe. Our boyB are able fi? go to England and compete with 
the Doglish!boys. all .honour to ~heIr ad.venturous spirit, all hbnour to: 
the riBk that th~l run and 'to the ri,ak which their parents r1lD~ 
1aere 1 8m sptaltiDg WKh 1moWiedge onihe subject;.:...iosending· th81i 
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boys of very young and immature age facing all the risks of a foreign 
atmoBl!here and all the Iisks which young men in any community do 
run when they are placed in such circumstances. But I recognise that it 
is not a practical proposition to ask young European' boys to come over 
to this country and sit for competitive examination and take the 
chance of entering the Indian Civil Service. ' 

Sardar Sat Smgh (West Punjab: Sikh): Why a different rule of 
conduct for European boys? 

Diwa Bahadar .A.. ltamuwaml lIudallar: J was making a practical 
suggestion. I am referring to practical politics and not to theoretioal pro-
positions. Theoretically, there is nothing to prevent these things. But 
88 a practica.l proposition, I recognise, speaking for myself, that the Euro-
peRn boys cannot be Rsked to COJDe over here and sit for an Ilxamination. 

:]taja Bahaclur G. Krlshnamacharlar (Tanjore cum Trichinopoly: NOn-, 
MuillunnJadan Rural): Because they will not. 

Dtwan Bahaclur .A.. Jtamuwaml lIudalIar: My Honourable friend hall 
given the &llS'Ver, because they will not. By hypothesis, you have already 
agreed that a certain percentage of Europeans should be recruited into 
t}:J.ese services, and, therefore, it follows as a matter of logic that you 
must hold the examination where the boy. will ,be av,ailable to ,it for this 
examination. My Honourable friend, the 'Baja Bahadur, is perfectly 
right in thinking that they will not come to India to sit for the examination. 

Then, comes the question, is it the Secretary of State that should ft.x 
the conditions of service and that should get the help of the Civil SerVice 
Examiners in England to conduct these examinations or is it the Govern-
lIlont of India? What is the point in the Secretary of State fixing the 
conditions of service? ,Why do you not trust the Government of India ta-
fix these conditions of service? 113 it your answer that the Government 
of India ma;y so ftx the conditions of service that nobody will be eligible 
to enter the service? Surely not, because then the Government of India 
will be asked how they are fulfilling their promise of recruiting a cortain' 
percentage of Europeans. Surely they wiD be forced to revise the condi-
tions of service to make them mare attractive, so that tbe cardinal principle 
to which they are already committed, namely, recruitment of a certain 
percentage of Europeans into these services, can be carried out. Let me 
HOW visualiee for myself how it will be worked out if the Government of 
India were in charge of recruitment. The Government of India lay down 
the conditions of service which means that they should recruit a certain 
number of EuropeBJUl, and, for this purpose, they will hRye to scck the help 
of the Civil Service Examiners in England. I imagine that so far as 
the Civil Service is concerned, the Government of Indin for the pur-
pose of recruitment -of Europeans--or rather the recruitment of 
men from Great Britain-into this service will rely exactly on the 
same machinery which the Secretary of State relies upon, and the 
Government of India will ask the Civil Service Commissioners to help them 
in. conducting the examination and get them a .certain number, through 
the open door of competition in London. of English boys who will come 
fw &erving in the .future Indian Civil Service of this country, and the condi~ 
tWn!! ,Qfthis.aervioe will be laid down by the Government of India and 
it is in accordance with that that the English boys will com~ in. 
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Now, I come to the Police Service. At present there is no C()mpetitive 

examination, or there was a very limited competitive emmmation in 
England at one stage, but there is no competitive s.xamination now. I 
take it that the Government of Indilt. willalk the High Commissioner in 
England to recruit to the Police Service men who are required from 
England to serve in this country. 

Then comes the question of control of the services. Now, let me say 
4luite frankly. with some knowledge of the working of the dyarchic system 
of Government, that the whole. idea of control by Ministers is very often 
misunderstood. If Honourable Members think that Ministers can be auto-
cratic and can do: w~at they ~ wjth the civil servants, promote them, 
depromote them,. fin.· ~em I!Ild reduce them. they Bl'e entirely mistaken. 
Even the Honourable the.Home MeD:lber, who is supposed to be the mon 
powerful Member of.the Gov.ernment of India. holding a verY important 
portfolio, evell he·:has not.got that. po.war_. None of the Members of .the 
Executive Oouncil $Ie aUMcratic and ·ev~.so none of the Ministel'll are 
autocratic. I .suggest that there is .~ D)8Chinery by which any grievan.ces 
which these II8l'Vioes may have in the Dl.n~er tpat indiViduals are treated 

. mAn be looked. into. . There is .the Publil) Serne" CommiSsion, imd wherever 
suoh a bod, ·iI .. , ·up, they can loo\t into the' grievance!! . of . the services. 
'lhe White Paper· provicles for 80 PubJlq SerViCe COJrim,lssion bOth in the 
Centre and in tb,e·Provin;oea. The .ex~ple .Of ·Yad,ra.s h~A'not yet been 
followed ·byother Provincial Governments. and :Publio Services Cominissions 
have not oome into existence in many Provinces. . What· happem in our 
Province . is that no Minister can recruit a single .. person either for the 
ministerial appointment or for superior appointmentS. There' is no ques-
tion of patronage in any Ministry. We in Madras l"ecognise the evils o£-it, 
we have recognised it from the very start .of respon!lible 'Government in this 
country; we had not·to go through all t~ose dads: years which . 'the demo-
cratic Government in England had to go through before they realised the 
evils of patronage and the inconveniences to which Ministers were exposed 
on account of that patronage. We do not want that patronage. we want 
to keep far away from it. we want the Public Service Commission to be 
there to recruit to the All-India Services. both Indians and Europeans, 
whetht'lr it is working in India or whether it is working in London. We 
want the Public Service Commission to settle all disputes if they do arise. 
We want the appeal t.() go from the civil servant to the Public Service 
Commission if there are any grievances in the matter. Where comes' in 
the Secretary of State? Why do you want the SecretBr~- of State to lay 
down the rules and the conditions of service? Why do you wRnt an 
I\ppeA.I to lie to the Seerf'tary of State? I asl, my Honournhle friend. 
Sir Henry Gidney, what these civil servants would lose if they are under 
the Government of India? I Bsk every Member of the Civil Service 
present here or outside the House. and I do hope .that some civil servantli 
present in this House will get up in this House and. if the Leader of the 
House will permit him. tell us exactly what their feara are. We are 
anxious to meet them more than half way. we are anxious to assure them 
that no position which they now occupy and no condition and no privilege 
that they now poase. will be denied to them in future. We are anxious to 
tell the future servants and the future recruits that their poiition will be 
guaranteed from us and the Publio Services Commission. Why do you 
want to intclrpoee an authority whoae methods may be open to question or 
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at any rate ca~ot have that searchlight of open criticism which the methodl 
an,d the ~'?rking of the. Public Service Commission hasi in whose decreel 
people WIll have less fruth than in the decrees of the Public Service Com-
mission? That is all that we want. We want the Government of India to 
lay down the conditions. We accept the percentage that is fixed as a 
matter of agreement between the future Government and the Secretary of 
State. We .want t~e conditions .o.f service to be laid down by the Govern-
men~ ?f Indl~; and if those condItions ~re such that they do not attract the 
r~.q'tlslte num~er, of ~uropeans a~C?rdmg to that agreement, we are even 
wlllmg to consider that those condItions of service can be revised by a third 
Part:y 80 ~hat men can come ,to the services in au adequate number. But, 
havmg done all that, let the power of recruitment be in the hand. of the 
Government of India for these two services and let aU their grievances and 
all their complaints be addressed to a quciai-judiCiai body like the Publio 
'Service Commission, the Central PUblic Service CommiMion and the Pro-
vin.cialPublio Service Comtr;1ission. Il you read the'recommendations of the 
White Paper, you will find that the 'app6mtmentof Public Service Commie-

'sions is made by the Governor GeneraL I think that for the Provincial 
Public Service,'Coulmission, 'the appointment ia made 'by the Governor, but 
in: any case it' is .n~t the ,M~nistry tllat will appoint the . members of ~e 
.Public Service Commission. 'Therefore tbey' are men in, whom you bave 

'implicit confidenoe',; the meinbersof the Public SerYioe ·Commisaion are 
·chosen by your, own Governors and by the'8eoretary:of S •• so far aa ,the 
"Central Public Service Commisaion is ooftcerneci. Therefore, I •• k, what ia 
the appreheDllion? .Let us not be at croIIS-pUrposeS; 'you on the one hand 
trying an the time to think that we may not· be, fair to you,. we an the other 
hand thiDking ,that because you look to she Seers.y of State, for all your 
prerogatives and all your privileges, therefore there ia some inherent antago-
nism between you and UB: How can this provinoial autonomy'work? How -can these Ministers get on with their Legislatures? For, remember, after' 

"all they are between the devil and the deep BEla. It is not an easy matter 
for a Minister, owing his spa.t to a majority in the Legislature, to conduct 
his aftairs in such a way that he oan keep his seat and yet carry on th088 
principles, if that J.egislatrire is coDlltantly under the impression that he 
has no real control over the Civil Services which are working with him. I 
join my friends in bearing testimony to the fRot t,hat, during the lAst 18 or 
14 years, it has been the experience of every ODe of UII flithE'r in the Pro-
vin~s or in the Centre that, in the large majority of caseH IiUU iu the over-
whelming number of cases, the civil servants have so conducted themselvel 
that there is nothing to complain of from the point of view of the Ministers. 
But the psychological effect is different. If t.he civil servant is given rules 
such 8S those in the appendix and Rays that he is to look elsewhere for the 
remedy of all his grievances, it is that th'st we are up against; it is that which 
we do not want, and not in any antogonism,-let me repeat again,-to the 

,services, but fairne8B to ourselves and fairness to the services equally. If any 
--other alternative suggestion is put fOrward a8 to how their position can 
he further assured. we are willing to consider it. But if it is the idea that 
the Secretary of State ean alone intervene and proteet them, that ~8 
'Dot appeal to us and it ought not tc appeal to Honourable Members oPJ?08lte 
who are civil servants; for, I am sure, Mr. Pretlident, that there are lDDU-
merable 0888S where a civil servant has felt that the Secretary of State haa 
let him down and has not oonsiderCld his grievances appropriately or pro-

'perly. If.only the civU,&ervanw can speak,-I w, .. about·to lay if they can 
-1aave 'voicea, but they have voiCe. though they are not allo,,\ed to lpeak.-
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if on!y they can speak, I am sure they will sto.tethat on a number of· 
ooc~slons they. ~ad far more grievances against the Secretary of State than 
agamst the MmlSter who has recommended them, against the Local Govem- . 
ment who has recommended them for certo.iu preferments and against even· 
the Government of India which have forwarded their appeals for approval. 
Therefore, let not either the civil servants or we on this side be under 
the impression that the Secretary of Sta.te like the Deus ez machina will do· 
something wonderful for the services, protect them for all time and safe-
guard all their legitimate interests. Nothing of the sort. Let us work in 
harmony, for the future of the services and the future of the Government 
of this country depelllls on harmonious work. 

SOIn£' of my Honourable friends spoke as if the civil servants in no country 
lay down the lJlolicy. Let me say this that it is all very well in theory to· 
say that it is only the Ministers and the Cabinet that lay down the policy, 
but anyone who knows the working of the pystem in Whitehall knows 
that the policy is really laid down by the civil servants, that the permanent 
Under-Secretary of State for Foreign Affairs. for instance, knows more of 
foreign PQlicy than the evanescent Foreign Minister who flits in and flits 
out and hardly has the opportunity or the talents to know all the threads 
of foreign diplomacy or be in a position effectively to intervene in these 
matters. It is the same case with reference to other matters. The Board 
of: Trade, for instance. the Board of Education and even the India Oftioe,-. 
we know, we have had opportunities of looking behind the screen, and we-
know that the civil servant plays a very important part indeed, not merely 
in the humdrum mechanical day to day routine administration, but in la1-· 
ing down policies, in developing policies and in showing his mast81' what 
policies may be accepted. And I am sure that that will be the position 
in this countryal80. Every Minister will rely on his public Secretariat to-
help him in these matters; it is they that will have the opportunity of· 
correlating all that knowledge which they have had through their years of 
service in the mufassil and in the Secretariat; and it is their poliey that 
will ultimately be accepted. It is true that a Minister will have a choioe 
of policies, he may accept or he may not accept it; that is a different 
matter. But to say that civil servants will have nothing to do with the· 
laying down of policies is to express a very inadequate appreciation of t.he· 
whole Bystem of Civil Service which is associated with the British Govern-
ment and British methods of administration. 

JIr. I'ruldent (The Honourable Sir Sho.nmukham Chetty): The Honour-· 
able Member should conclude now. 

Dlwan Bahadar A. BamuwIml KudaUar: I, therefore. desire to state 
that it is from the point of view of trying to be as helpful as possible to· 
the permanent servioes of this country that I support this motion; and I 
will only conclude by saying that it is euential that the recruiting autho-
rity, the authority that lays down the oonditioos of service, should be the' 
Government of India for these two services, and that aU adequate protec-
tion can be afforded to these future recruitll througb a Public Service Com-
miuion which will be fully authorised to examine their grievances and 
redress them. (Applause.) 

ft. BoDowabll Sir B&rrJ Hal. (Home Member): Sir, I n~d ··hardly 
remind the ~u .. that the proposals of IDs Majesty's GoYerDmen'.-
regard to the new Constitution which have been embodied in the wmt.. 
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. Paper are now before the Joint Select Committee of Parliameau and the 
matter which is raised by my Honourable friend, Sir Hari Sj,ngh Gour'. 
motion me.y to that extent be said to have passed out of the hanck of the 
Government of India. I hope, therefore, that the House wi~l not expect 
me to express definite opinions on policy and I trust that tbey will not 
press to a division any desire to censure the Government of India in 
-connection with anything that. I may say. 

E ••••• lOlbl (Nominated Non-OfficiaJ): Are they not responaible 
for the White Paper? " 

!'he BoDour&ble SIr BIftJ B&Ig: I propose, Sir, if it will meet with 
the wishes of the House, that. this debate should be forwarded for the 
information of the Secreta.ryof State. It is perfectly true that the 
Seoratary of State is aware of many of the points that have been raised 
this moming, beoause my Honourable friend, Sir Hari Singh Gour, was 
himself present at the meetings of t.he JIoint' Select. Committee at an earlier 
-au.ge and was &hie to put. his points very fully himself to the Secretary 
-of State. I am glad that we have had' this debate, for it has enabled 
.tbe.l1ouae. anei, particularly, if I may say so, my Honourable friend; 
:Ciw&D Bahadur Ramaswami Mudaliar, to show that. their attitude 
towards the services is a friendl~ and a fair attitude, and is not in any 
way inspired by feelings of host.i1ity, and 1 think it is very important that 
that should go out to this country and to the peaple in England, I 
should like to make a few commenti myself with reference to the various 
points that ha.ve been raised this morning. 

In the first place, with regard to the function of the services, I would 
-say thai; the function of the services strictly speakini 
is to carry out the policies laid down by the Govenlment, To 

:&ome extent· that function is obsoured under the present conditions, 
because oerfJain individual members of these services happen to be in a 
poait.icm of some authorit.y in regard to the formulati9n of policy" As the 
Bouse i. aware, it is one of the cardinal features in the proposaJa 
. oontaiDed " in the White Paper that tIlose members of the services should 
no lonpr remain in those posltions (Laughter). aad if it should 
unfortunately happen that my Honour&hle friend to my right (Bir Frank 
NOyce) and I myself should disarppear from our eJDsting positions, poe-
aibly that- might help to clarify the reaJ functions of the service to whioh 
we; beloug; Ab the same time, there is a great deal of truth in what my 
Honourable friend; Diwan Bahadur Mudaliar, said that though the 

. aervioee do -not have the actual control of policy, they naturally, if -they are 
dioient aud. know their work, have considerable irifluence in the shaping 
of policy; and in that OODneotion I would ask the House to rem~mber 
how immeneely important it is to the effective running of the machinery 
of the country that you should have cont.cmt.ed. and efficient services. 
There is perhaps in some quarters an idea that the machine runs itself. 
It WOI'Jra: vtSry smoothly as a rule, and there is an idea that a machiDe 
that roDS smoothly runs automatically. For instance in the C818 of, we 
will _yo a motor car, a person like myself who knows very little about 
machinery gets into a car and knows that if . he moves certain levan 
certain result. follow, and is apt to assume that all that is required is that 
'be should move the levera and that nothing then C8D go wzong. Th .. 
is a oertain danger that Honmlrable Members, who have not been 
intimately eoDDeeted with t'he adminiatration, should ~ that in the 
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future an that the Ministers have to do will be to get into the car, . to· 
move certain levers and the machine will run on automatically by itself. 
But it is necessary to remember that, for the efficient working of a 
service careful orgaoisation, thought and hard and honest work are-
required, and that unless you have all the lP~s of the machine wor~ 
effectively and wholeheartedly, when the Mmlster presses a lever, the, 
machine will not work. Wha,tever form of Government there may be, we-
require really efficient services and I think we require them ~cularl,. 
at a time when the form of Government is being changed. For that 
reason I do feel it is most necessary to maintain ,relations of ~8Il~ne. 
and good feeling between the services and the politioal classes mto whose 
hands more and more the' actual power will pass. 

With regard to the ,p8l'lOOular criticisms that have been Inade on'the 
proposals contained in the White Paper, 1 find a certain difference of 
opinion-I do not know whether I should say a confusion of thought-in 
relation to the various d.elD8Jlds that have been put forward. Admittedly 
the nOl"Djlal constitutional position is that a Government should have full 
uontrol over the services working und8l" it. The question is whether in. 
tbe position that is going to face the country when His Majesty's Govern-
ment's proposals are completed, the time has come for makjng any 
lArge and fundamental and irrevocable change in the system of recruit-
ment and control of a few of the most vital services in the country. My 
Honourable friend, DiwanBahadur MudaJiar, pressed the view that, while 
recruitment of Europeans for the Indian, Civil Service and the Indian 
Police should continue and in fact all India recruitment should continue 
for those serVices, the recruitment. should be carried out by the Govern-
ment of India. On that point I do not think he IIIppean \0 be ja, 
agreement with my Honourable friend, Bir Hari Singh Gour, who, if b. 
subscribes to the memorandum put forward"by the British Indian: 
delegation to the Joint Parliamentary Committ.ee, appears to wish that 
recruitment On an aU Io,dia basis should cease, that recruitment should 
b, transferred to the Provinces and that the Provinces should be laftl 
entirely free to decide on the conditions that they would offer to their 
recruits and to decide whether or not they should recruit Europeans in 
future. That illustrates one of the difficulties and obscuritiea intbe 
present situation. We have, for instance, the report of the Service. 
Bub·Committee. That Bub-Committee recommended by a majoriby thM 
the recruitment of Europeans should continue; they recommended bya 
majority that the recruiting ,authority should be the Government of 
India. In fact, the proposals· put forward today by my Honourable 
friend, Diwan Bahadur Mud8J.iar, are practically the proposals of the' 
majority of the Services Sub-Committee; but I do not find that t.bose are 
the proposals put forward in the Joint Memorandum. for the Joint 
Parliamentary Committee, and I must say, if I were to express B 
personal view, that I do feel it a little difficult to cont;emplate under the-' 
Constitution pictUred in the White Paper the Government of India or 
the Federal Government controlling the recruitment for what are itt 
effect servicea working in the Provinces, beco.use the relations of the 
Federal Government, as pictured in' the White Paper, with the Provinoea' 
are' very different to the relations of the present GQvemm~t of India 
witlt the present Provincial Governments. We ha-ve now in the Govern-
ment of India (IIlrl;ain powers of superintendence and CODtral over the 
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Provincial Governments. I do not find those powers expressed in' the 
Constitution' as stated in the White Paper. 'rherefore, Sir, it would 
appear 'to me that if any outside authority is required to control or to 
protect these services in the Provinces, 'it is constitutionally very di1B-
flult to put thRt power into the Federal Government. and that the natural 
oourse would he to give those powers tA) the Secretary of Stute. I should 
Jike the House to reflect on that point,-eithtlr no control, no protection 
at all, or if there is to bf!l control and protectioQ, then I would suggest 
that constitutionally the protection und control would naturally be 
exercised by the Secr"t.Bry of St,ate Be repreecnting the Buthority of 
Parliament;. " 

While my friend. Sir Hari Singh, Gour, was speaking; 1 wu no' 
quite sure whether he had altogether reconciled himself to the-

1 1'.11. position' that the existing meinbers of the servicell should 
continue to 110ssess their existing rights 

Sir Bari SlDp Qour: Certainly. 

The BoDourable Sir JIRq Ball: But some of his arguments auggeetecl 
to my mind that he was overlooking the fact that there are a considerable 
number of inembers of the I, C. S .. and the Indian Police in our aem08l 
today &Dei that they will, OIl his own proposals; 'continue to receive the 
protection of the Secretary of State. Now, Sir, if the picture which he 
drew or suggested of Ministers unable to carry thrcugh or formulate 
effectively their policy, because the servants who were to carry out the 
policy were not under their control, that, I am afraid, would be inherent 
in any proposals which did not contemplate the complete abolition of 
the existing members of the services and. their dismissal from India 
tomorrow. I think, Sir, I noticed In several speeches a auspioion that 
Ministers will not be able to carry out their policy, becauM the memb8l'l 
of the services' have, in exceptional circumstances, an appeal to some 
outBide authority. Well, Sir, I think the aDswer to that is oontained in 
the' passage which my friend, Sir Hari Singh Gour, himaelf read out to 
the House at the beginning of the debate, a passage from the Beporfl of 
the Lee Commission which went round the whole of India making very 
08reful inquiries into the organization of the services and the re1ationa 
between the services and the existing Governments. What they IIIIId was 
"Ministers themselves have told us that the all-India officers serving 
under them. have, with negligible exceptions, given most loyal support 
in carrying out their policies' '. Well, Sir, if that was the experience 
of Ministers in 1924, I do not see why the Ministers of the future should 
expect any different result. I would, therefore, ask the House to 
dismiss from their minds any idea that, because the services are to have 
certain rights, which they at present have, personal rights, rif.(hts 
of appeal where they may think that they have been unreasonably 
treated, that because those rights are to continue, therefore the Ministers 
will, not be able to carry out their own policy and will not; receive from 
fll~ servioes perfectly loyal support. 

There is one other point which has been touched upon in the course of 
the debate, and that is the suggestion contained in the White Paper that 
while recruitment on an all-India baais should continue far 6.e years 
after ~e introductioll of the new Constitution, there sheul~ at the end 
of tha6 period be an inquiry 88 to the future of recruitment. That, Sir, 
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if I may express a perSOna} opinion, seems to me to be a reasonable 

,proposition. . The fact is, there have been. even this morning very v~ ·Cons expressed as to whether, for lJlstance, w~ waD:t to conuue 
pean reoruitment. I can see many Members In this House who 

would say "with the introduction of the refcmns, cease to reeruit 
Europeans", others would say .. conti,nue to recruit them". Questions 
·like that and questions of control are very difficult. to decide until we 
have the facts before us. Now, Sir, at present we have not before us 
.all these facts. Until we have seen the actual operation of the new 
Constitution, whatever it may be, we are not really in a position to aay 
which is the right solution for the future development and recruitment 
of the servicell, and it seema to ine a wise provision that we should observe 
the facts and have the facts before US before & final and irrevooable 
decision is taken as to t,he future of the services which are after all the 
key services for the whole machinery of Government in India, whoever 
.may be directing that Government. 

Now, Sir, I hope I have made my own personal views on this ma.tter 
.plain to the House, a.nd as I have said at the beginning, the Govern-
ment will he very glad to forward a copy of this debate tIo the SecretaY) 

. of State, but L would suggest to. the Hous~ that they should not praIIB 
. this motion against us and censure us in a matter which i_at the p~ 
moment under the consideration of the Joint Select Committee of 
Parliament. 

.lI' HIIt·1lDP CIGar: Sir, my Honourable friend, the Home ~ember, 
bas evaded the main issue. The question with which we are concerned 
is the attitude of the Government of India on this vital question, and 
when we tabled this cut motion, it was with a view to asoertaining the 
view of the Government of India on the future of the All-India Servioea. 
The Honourable the Home Member has given expresaion to what he 
·aalled his personal views. It may be that those views are the echo oJ. 
the views of the Government of India, hut he did not commit 
the Government of India to hit! views. In that position we 
have no optiOn but to censure the Government of India for not oomiD.g 
;into line with the popular opinion in this country to the effect that the 
.publio opinion of all communities and classes 

Sir Bart 8lngJt. Dour: Hinaus BBd Muslims in any case . . . . 
Sir Ibbamllll4 Yllmb: No, not all. 

SIr JlIri Slqh Dour: . . . . unite in dema.nding that We should im. 
mediMely go into the· question of the future of the All-India Servicea; 
"Sir, we are not at the present moment concerned with the next question 
that would arise as to whether the future se"ices in India should be 
recruited by the Government of India or by the Provinces. 

My Honourable friend, Diwan Bahadur Ramas.wami Mudaliar, iaoUnt. 
to the view .tbat the future 8erv\ce8 in India aJi8~d ~. reo:ruitea by tbe 
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Government of India, and the Joint Memorandum inclines to the view 
tb~t the future senric~s should he recruited by the Provinces. I may 
poml. out that that vIew of the Joint Memorandum wal very largely 
mflueJlccd by the Despatch of the Government of India themselves. In 
their Despatch on the Simon Commission report, at page 184. paragrapb 
204, the Government of India said: 

"We do not consider that any intermediate position between recruitment by the 
Secretary of State ond provincialisation is likely to J.rove satiBfactory." 

That was the view of the Government of India, 
! 

I , 

Mr. Prealdent (The Honourable Sir Shanmukha.m Chatty): They have 
agreed with the Honourable Member's view, then why does he want to 
censure them? (Laughter.) 

I 
Sir Ilar1 S1ngh Gour: They do not agree with me at all. That was the 

view of tIl(' Government of India in 1929. 
I I 

The BOllOl11'able Sir Harry Ba1g: I should explain that the Government 
of Indiil have not changed their view on that point. ' . , 

Sir Barl Slngh Gour: The Government of India have not changed their 
view on that point and that is our grievance. Only two alCiernat·ive. were 
bt'fore the Government of India--recruitment and control by the Secretary 
of State, or by the Provinces,-and they were in favour of recruitment 
and control by the Secretary of State, and it is upon that point that we 
are nt issue with the Government of India. Sir, the Honourable the Home 
Member has alluded to two facts upon which I should like to make my 
own pOEoition perfectly clear. The first point that he raised was whethu 
tl.is side of the House had any intention of qualifying the rights which 
the existing members of All·India Services enjoy. I submit that we hnve 
made it abundantly clear on numerous occasions speaking from this side 
of the House that there is not one elected Member in the Legislative 
'Assembly who would deny the existing members of All.India Services their 
existing Bnd accruing rights to which they have become entitled, but the 
only question is, what are their exilting and accruing rights. 

\ 

Kr. Pruldent (The Honourahle Sir Shanmukham Chetty): The Bonour-
able Member must now conclude. 

Sir Bart Slnih Gaur: And on that point we Bre at issue with the White 
Paper. The second point which Sir Henry Gidney and others seem to 
have raised was, do we want an element of Europeans in the AII·India 
&niceR? On that point I have said that the Provinces must be left free 
to decide for themselves as to the composition of their services. and we 
'do noli wish to burden the Provinces by any statement of our own wbetber 
they .hould c* should not have Europeans in their lervices. Bir. in .iew 
of the fact that we have had no satilfactory reply from the Govermnent 
of Judi., ad they have not, &I a matter of fact. either =-cceded to 01' 

o 
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ev~n acquie!lced in the viewlif we have expre9sed, I have no optiOn .hut to 
divide thfl House on my motion .. 

. Sir OowIIJI lehanglr (Bombay City: NOli-Muhammadan Urban): Does 
the Honourable Member mean to say that the Government of India can 
eXI)r(~ss II view here against the Secreto.ry of State whatever they may feel 
or think? 

Sir Hart Singh Gaur: rL'hen we censure them. 

Mr. Prealdent (The Honourable Sir Shanmukham Chetty): Th~ ques-
tion is: 

"That the demand undel' the head 'Executive Council' be reduced by DB. 100." 

It is perhaps the duty of the Chair to explain to the House the signi1i-
caQl:" (If this vote. 'fhe object of Sir Hari Singh Gour is to censure the 
Oovt~rnrllent for Dot supporting the point of view urged by himself and his 
fl'ienc\~ on the question of the reorganisation of the public services UDder 
the propoEed Federal Constitution. If this motion is carried, it would 
menn thllt by a majority the House not merely censures the Government 
but supports the point of view of Sir Hari Singh Gour and hi. friends. If 
the lTI'ltion is negatived, it means tha.t the House does not support the 
contention of Sir Ha.ri Singh Gour and his friends, and that is .. point 
which Honourable Members must keep in view, and keeping that point 
in view the House will' now decide whether it will gO to a division or not. 
The que'ltion is: 

"That the demand under the head 'Executive Council' be reduced by Ra. 100." 

The Assembly divided: 

Abdul Matin Chaudhary, 'Mr. 
Abdur Rahim, Sir. 
Azhar All, Mr. Muhammad. 
Bhuput Sing, Mr. 
Dult, Mr. Amar NaUl. 
Gnur, Sir Hari Singh. 
Barbans Singh Brar, Birdar. 
Hari Raj Swarup, La1&. 
lara, Chaudhri. 
,l"dhav, Mr. B. V. 
J ehanlrir. Sir Cowuji. 

AYES-37. 

Jog. Mr. S. a. 
Joehi, Mr. N. M. 
Kri8hnamachari~r, Baja Bahadllr G. 

Lahiri Cbaudhllry, Mr. D. x.. 
J,~lch.nd Nav.lral. Mr. 
Mitra, Ml-. B. O. 
X.:>dy, Mr. B. P. 
Mudaliar, Diwan. Bahadur .6.. 

Bamuwami. 

.' 

Munuza Baheb Bahadar, :Maulvi 
Sayyid. 

Neagy, Mr. K. C. 
Pandya, Mr. Vidya Sagar. 
Parma Nand. Bbai. 
Patil Rae Bahadur B. L. 
Puri, Mr. Goawami M. R. 
Banga Iyer, Mr. O. 8. 
Reddi, Mr. P. a. 
R.eddi. Mr. T. N. Ramakrishna. 
Roy, RBi Bahadur Bukhraj. 
Sant Singh, Sardar. 
Sarda. Diwan Babadllr BarbiJu. 
Sea, Pandit Bat;YeMra Nath. 
8hafee Daoodi. Kaulvi KuhND ...... 
Rinp:h. Mr. aava Prasad. 
FlitaraJllaraj ... 'Mr. B. 
TIIampan, 'Mr. K. ·P. 
Uppi Baheb Bahadar, • Mr. 

...., 
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Abdul Aziz, :Khan Bahadur Mian. 
o ·:Ahmad .Nawa. Khan, .Major Nawab. 

. .Allah Bo.k.sh Khap Tiwana, Khan 
Bahadur .Malik. 

,Bajpai, Mr. G. 8. 
. Bhore 'l'he Honourable Sir .Joseph. 
iChatarji, Mr. J. "M. 

Clayton, Mr. H. D. 
Cox, Mr. _\. ,It. 
Dalal, Ur. R. D. 
Darwin, Mr.J. H. 
Dillon, Mr. W. 
Gidney, 1.ieut.·Colonel Sir Henry. 
Graham, Sir T.ancelot. 

-Grantham, Mr. S. G. 
Hnig, The Honourable Sir Harry. 
lll~rdy, MI'. G. S. I 

Hezlett, Mr .• J. 
Hockenhull, Mr. F. W. 

Hulison, Sir Le~lie. 
Irwiu. Mr. C .• J 
Iahwarsingji, Nawnb Naharaingji. 
Ismail Ali Khan, Kunwar Hajoe. 
lsmail Khan, Haji Chaudbury Muham-

mad. 
.James, ~fIo. .f. E. 
·JawRllar Singh, Sardar Bahadur 

Bardar Sir. 
J.indsay, Sir Darcy. ' 
Vacklmzie. Mr. R. T. H. 
Metealfe, Mr. H. A. F. 
Mitter. The Honourable Sir 

Brojendra. 
The motion was negatived. 
The Assembly then adjoumed 

Clock. 

Morgan, Mr. G. 
Mujumdar, Sardar G. N • 
Mukh&rji, Mr. D. N. 
Mukherjee, Rai Bahadur S. C. 
Noyce, The Honourable Sir J'raak . 
O'~uJlivan, Mr. D. N. 
PandH, Rao Babadur 8. R. 
Rafiuddin Ahmad, Khan Bahadar 

Maulvi. 
Ra~ah, Raja Sir Vasudeva. 
UaJah, Rao Baliadur M. C. 
Ramakrishna, Ifr. V. 
Rau, Mr. P. B. 
JWw. Mr. K. Sanjiva. 
Ryan, Sir Thomas. 
Sarma, Mr. R. S. 
Schuster, Tht Honour':ble Sir Georp. 
Scott, Mr. J. Ramsay. 
8her Muhammad Khan Gakhar, 

Captain. 

Singh, Mr. Pradyumna Prashad. 
Sloan. Mr. T. 
Sohan SillJh, Birdar. 
Studd, Mr. E. 
Suhrawardy, Sir Abdulla-ai·M'mllL 
Talib Mllhdl Khan, Nawah Itfajor 

Malik. 
Tc»tenham, Mr. G. R. F. 
Wilayatullah, Khan Bahadur H. M. 
Yakub, Sir Muhammad. 
Yamin Khan. Mr. Muhammad. 

for Lunch till Half Past Two of th~ 

The A!!semh1v re·Bssembled ·after Lunch at Half Past Two of the Clock, 
Mr. Pr()!!ident (The Honourable Sir Shanmukham Chetty) in the Chair. 

Necessity ol Ezpediting the ('!onttitutional Beform •. 
'BaIIlBahadur G. Kr'tbnamacharl&r: Sir, I beg to move: 
"That the demand under the head 'Executive Council' he reduced hy Re. 100." 
My object in moving this motion is to discuss the necenity of expediting 

the Constitutional Reforms. At the outset, I desire to lay before you the 
800pfl of my cut motion, because I do not want that we should enter into a. 
rambling aild rovinft disouBBion of irrelevant matters; at leaat 10 far as m, 
pUl}lose ill concerned. it is this. I do not intend to propose to go into the 
rnerit~ of the various proposals 8S desired to be modified, or 81 repudiated, 
or A.II Rcrepted by the various parties and individuals in the country. I 
want that the Reforms whatever they may be, in view and in the light 
of whnt I am going to submit hereafter, should be brought into existenoe 
Bs early as possible and that we in India should not be left in any deubt 
as to the position of IDs Maje!!ty's Government in coDDeotion with fIb18 •. 
That is the scope of my motion, but in restraining myself and in dilcu_· 
ing the Beforms it is not that I have no complaints against individual 
prOposals in the White Paper. but what I IUbmit very reepeotfuU, it .W. 
that, 110 far .. the pJOPOAla ere COIl0arae4, 11M have heeD .. i. far Dart, 
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five yeara. Three Round Table Conferences'· h&\le sat as a preliminary m. 
the formulation of the proposals in the White Paper and our representa--
tiveA, who went from here, discussed the whole thing from all points of 
vi!;!w 80 that, before the pl'opollals in the Wbite Paper were Iormulated, 
neither the Secretary of State nor His Majesty's Government can say thall 
they had not got any particular or clear idea of what we wanted. Now, 
after the proposals in the Wbite Paper were formulated, we in t.his Assem-
bly hO'n! had an opportunity to discuss the whole thing, and alth,?,lgh the 
timo at our disposal was not very large and although we should have 
discus!':E'rl it at greatcr length and with more definiteness, yet, in so far as. 
this House is concerned, we havA han the 0IJportunity of formulating our 
opinions and of telling the British Government exactly what we consider 
to Le necessary if these White Paper proposals are to be 8Ocepted. Then,. 
the Joint Parliamentary Committee was constituted, and, again, our repre-
sentntive!! have been cnlled, some of them to sit· along with the Joint 
Parliamentarv Committee and others to be examined as witnesses. Sir, 
between' these pel'sons. Villi., the witnesses that were examined and our 
own representatives who sat on that Joint Parlia.mento.ry Committee, I 
think every' ph-ase of every objection that could possibly or impossibly be 
s:uggested hBS been discussed and discussed threadbare. If one looks at 
the voluminous evidenoe recorded of the cross-examination of the Secretary 
of Stat.>, especially the oross-examination by my Honourable and esteemed' 
friend, Sir Hari Singh G6ur-whose indefatigable and indomitable energy 
led him to probe into nIl the dark reClesses of the proposals contained in 
the White Paper (Loud Applause),-I think it is impossible for Rny man 
claiming even a. small mensure of intelligence to say tha.t he has not under-
stood what our standpoint is in regard to the White Paper. Again, t·bere 
J. the memorandum lubmitted by the Right Honourable Dr. Sapl'u whl> 
hrut taken a leading part in these proposals and discussions prior to the 
White Poper,-to whose labours the Chairmnn, Lord Sankey, gave a just 
tributo the other do.y; and, lastly, there is the joint memorandum of the· 
British Indian Delegation. 

Nm\, if tl~e8e papers have not gh'en uny idea of what exactly the Indian· 
people want with regard to the proposals for genera.l Constitutional Reforms, 
then I am afraid that [lny amount of. discussion herewithio the time-limit 
you hn'\'e prescribed is not going to clarify the issue any further. That 
ia my reason why I did not enter into the detoils of the merite of the-
question, and not because I had not anything to ,ay about it. Now, 
havin~ said that, one or two matters that have got to be remembered is 
that, m 80 far as the proposals are concerned, excepting for these modifica.-
tions that t.hey wonted, SCJ far no party which hBS been called into consul-
tation has decidedly stated that they were not going to work these Reforms 
at nIl_ They simply stated some conditions and directions in wTticb 
lniprove:o:u~nt WIlS sought. Sir, apart from what we demanded in aiking 
that tho Reforms should be expedited, I want IDs Majesty's Government 
to ft'm~mber two very important pronouncements made. The first is IDs 
MajestY'1i Mellsage at the time when this Assembly was first constituted, 
111 which ma Majesty sBid: . 
,.' ,. . . 

. _"F9r yore. It may be. for. gtln,tratiOllI, ,paWiotiq and la,al . .IndianB have dreamt of 
Bwmj for their Xotherlana_ Today you have the begf1l1lingl of SWaraj within m,. 
Empire llid ,ri ..... ·aoope and aJDIIle opportaDity for pl'OgNll to tll, HbertJ wWeIr my 
oUle" DomiDlOlla -J.,.. II \. 



, 

That, Sir, is the condition upon~hjch. we began to wor)! this AIBeJ:Dbly 
I\no tha.t is the condition upon which iurt·her prop'>sals have been enunciat· 
ed. Then,' in winding up the proceedings of the Round Table Conference, 
the Prime Minister at that tIme-it w~s the I,abour Goverhment then-'-
,stated : 

"The view of His Majesty'. Government is that ~he. reaponaibility. f,?r thtl. Govern-
ment of India should be laid upon Legislatures .. Central. and ·Pl'Ovll~c~al, Wlt.h Inch 
provisions al may he neCI'l81&ry to guarantee, durmg a. r'l.od pf trlln~ltJon, the ob~· 
vaaCe of certain obligations and to meet o~her. ~pecla clroum8tanc~1 IIn~ .a180 :oonth 
'Buch guaranteelJ .. are require!1 by the mlDOrlhes to protect t.helr polttlcal !tber· 
"ties and rights." 

Then, he proceeded to say: 
"As regards finanre, the transfer of financial responsibility mn~t ";eceI!llririjy be 

·subject to such conditions as will ensure the fulfilmen.t of the obhg.atlona incur~ 
unilll1' the aut.horitv of the Secretary of Stl/.te for India and !.he mallltenanre ammo 
'paired of ,~jle fiDaitcial ltability and credit of India." . 

Then' 'he hoped that all' these things would come to pass, and, agaIn, 
at the end of the Second Round TuLle Conference, I think the same state-
ment was made and the lattlr pronouncements of the British Government 
also were in eff~ct exnotl'y the same as what the .Prime Minister made ?n 
the nrst, OCClusion. What I suhmit is this that. in asking you to expl'ldite 
·the RefonDs, I want 'you ·to remember every bit of represE)ntation that 
'has been made b'y our representative and you should also remember what 
,vou yoursell' have told us. Take all these things into ('.onsideration, coIile 
·to a reasonablA conclusion lind expedite the R~lonna so as not to keep 
UR in any uncertain moon, that is my request. You said that you wanted 
·safeguards. All right. keep the lafeguards for the transitional period 
and work upon the conditious that you wish to impose with two objective •. 
'Fii'Rtly, that those conditions do l10t militate nguinst the development of 
India's position on the road to Dominion Stntus. I 8upposethat is what 
is mall.\' mennt, but I om Afraid to sn.v that because there might be a 
censure motion against this House in the House of Commons. The nen 
condition ill that these safeguardfl shol1ld he in the inte1'eRte of Iadia: These 
two conditions we have aocepted and we are quite prepared to meet you. 
'The White Paper proposal also stated that 8S a preliminary to the insuring 
of responsibilit:v at. the Centre you R'houJd pass the Reserve Bank Bill and 
we have done it. Of C01lrlle, we did put up a fight, but the result is th •• 
the Reserve Bank Bill has been passed in accordance mainly with the 
~ropOBal8 and suggestions made hy YOlI, 80 that on our side we have per-
formed all the obligations that were laid upon U8 in order to insure the 
·coming of the Reforms into existence as early as posaiblA. 

Sir, the Round Table Conference suggested the fonnation of certain 
'Committees for investigating certain points. Those Committees have sat; 
they hn ve in vestignted the fCsper.tive points; they have submitted their 
elaborate reports and they hnve b,'en before His Majesty's Government 
now for some time. Under thC8f! circumstances, I respectfully ask that 
having all the materials before you and theRe reforms being framed in the 
n8t~~e nnd with rcspe.et t(). the s.ub~i~8ion8 you have approved of, an early 
-deOiBlon should be RrrlVe<J It. fhr 'J eJ Bahadur Sapru in the memorandum 
thnt he Ruhmitted to the Joint P8I'liamentar,V Committee began by saying: 

'~It wfll tilu. appear ~hat the .. pl'OCllla of enminatifHI .... a1nad, coy.red a 00IIIi • 
. derable t~me bot.h ID India and In Bnllaad and earl, decWonB are an&i_1 awaiW an -luella.", , 

• 
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Sir, I have .read out his statement, because r entirely agree with it 

8Jld I waR afraId that I would not be able to put it mYl5e]f in the nics 
language tha.t he has done. Further on he says: . 

"I wo~d. further urge that the time factor ~o~ld not be ~08t sight of. During 
the last SlJ: ,ears or more, lioii already stated, CommlBslons CommIttees and Conferences 
have follo.wed ?n~ after another and, while I recolPli~e the varne of Calltioll and' 
prnden~-8 m bUlldmg up a conltit.ution for a VlIoIIt count.ry like India. I would also' 
empha~118 the d~ngel"ll of delllY. In ahort, I Buggeat t.hat the constitution shonld 
come mto operation liS far as the provincos are concerned towards the end of 1934 
and every attempt should be made to make the constitution at the Centre function one-
year later." 

Further on, he says: 

. • ... ~y .further pro1D1l~tion of t.he stages or periods of probatioR can only result 
In dlv~mg the attention and energy of the people of India from fruitful and 
coDltructlve clM1.nnels to agitation, .truggle, diBeipation of eIIel"iY and increasing, 
81trangement between the Government and the people." 

Sir, for some time past we have been under the heels of the Civil Dis-
obedience Movement and those of us who have lived in the villages know 
elqACtly the trouble that we 'have Leen undergoing. Fortunately that move-
m~~t has now subsided, but there is another and a more dangerous and a 
more insidious movement that has come into existence. Sir, some people-
op~nly declare communism and others, under the cloak of all sorts of senti-
ments and feelings, religious and otherwise, also preach communism. They 
pl;each things which lead you to communism lind to nowhere. Are you 
going to allow this sort of unrest to go on calmly lqoking upon it? Do 
you want us to wait until it is too lute aDd then abuse everybody all round, 
because they did not co·opera.te with you and t.hey did not agree with 
you as to repressive legislation. 

Mr. Pnllclll1t (The Honourable Sir Shanmukham Chetty): The Hon-
ourable Member must address the Ohair and not have the whole speech 
in· the second person. It. is permissible to address the Government once 
or twice, but the whole speech should not be delivered in that strain. 

Jl.&ia Bahadur G. KrlshDamach&ri&r: I will now add~ss you, Sir. 
Once I wns told by your predecessor, when I addressed hIm, that he was 
not concemed at all, and hE' asked me not to trouble him about it,. As. I 
Rm not acquainted with the Parliumentary procedure, I hope you WIll 
kindly excuse me. But, I promil,e that ~ will hereafter address you and 
I will bring all the abuses on you and WIll leave the Government alone. 
(Laughter.) What I submit is this that t.his is what is happening in the 
oountry and it is impossible for my Honourable friend, the Home Member. 
whose source of information extends to the whole length and breadth of 
the oountry, to suy that 'he is not acquainte-d with this insidious move-
ment that has been started. I am &fraid it will immediately catch the 
im&gination of .the people who are hungry and who do not know what if; is to 
have two meals a day and whose number is 40 millions. Therefore, for 
God's s&ke do something and do expedite the Befonns. I do not know 
wh.t His Majesty'. Government think about the advice tendeted by the-· 
Gotet'Dment nf Indi_, but I know this that whenever an inconvenient ques-
tion is raised in the House of CommoDs about the actioD of the GovernDUm~ 



• of India, the Secretary of State always says: We must rely upon the 
man on the spot. But. I have a suspicion that when suggestions go from 
here, they. some. times do not suit the tII,ste of the Secretary of State or' 
some of his advisers. In the course of the discussion in the Select Com-
mittee on the }{eserve Bank Bill, certain proposals were made and they 
were cabled to the Secretary of State. And what was cabled in reply? 
Not the subst.ance to be put in Sir George Schuster's own felicitous 
langull:Re but he would insist upou his own language being reproduced here. 
That IS the wily they rely upon tho man on the spot. I do not know 
what their attitude is, but what I would submit. is that if vou mean to 
re}y upon the man on the spot, t~en rely upon him. I do hope that they 
,,?ll make a real attempt. a genmne at,tempt. t.o solve this question imme-
dIately rather than go on l'onsidering it for an indefinite length of time. 

Sir. the next witness thRt I call in support of my suggestion is the 
Honourable Sir Maneckji Dadnbhai. the President of the Council of State. 
Speaking yesterday at the Dinner given to His Excellency the Viceroy, 
be said: 

"I have referred to this matter only because I firmly believe that any undue 
or prolonged delay in inaugurating tbe Dew COll.lltitution may lead to general di.-
appointment and will .pread dil8atiafaction aad dilCOOtent." 

That, Sir, is from thl' mouth of a gent.leman whose great pride is thail 
he has got in an extraordinlLry measure the virtue of silent and moderating 
criticism. 1 think I need not. oall a Iltronger witness and although 1 
am guilty of impatient loquacity, my only regret is that that term ill 
app~ied to the entire Assemhly, because it is rather hard on our friends 
on the Treasury Benches that having observed strict .nence and nail 
opening their mouths and say what they have got to say, they still are 
accused, because the Assembly as a whole is accused that they are guilty 
of impatient loquacity. Whether it is due to me or to other persons, I 
shaH not be guilty of any further loquacity, though I am certainl, 
:impatient. 

Having now called witncssl~1:I in the a.ffirmative that these 
Reforms must be expedited, and having told you, Sir, what in my humble 
opinion would be the cODsllquennc in the country of not expediting the 
Reforms, I have also got one or two matters to bring to your notice and 
that is that if you do not expcdi~ these Reforms, we will have an invasion 
of these ubiquitous Tory Members of Parliament or otherwise from En~hind. 
You remember, Sir. the other day that you convened a meeting at which 
an of us had the honour of heing lnvitcd, Rnd a gentleman, by the name of 
CaptainCazalet, Conservat,ive M.P., for Chippenham-he came nnd he saw 
and what) {I.d he do? \Vhcthcr he (!onquered UII or wos eonquered hy us, 
this is what he says nnd with t.hl' InRt port.ion I entirely al"'ee. He BaY' 
"jf you do not brin~ into n!stence theRe Reforms. our trade will be lost 
and our Empire will be lost". I am glad he said that.. But at the same 
time he records a statement that the country as a whole i. prepared to 
work the White Paper scheme. Thli.t is rather unjust and unkind of him. 
Some of us who were present Ilt. the meeting do not remember to have said 
that we are going to support the ~l!e Paper scheme. I do ~ot think 
anyone of us said that. However. I am quite prepared to excuse thiS gentJ~ 
man for "saying that., because he also warned the people of ~ngland ~d ~. 
own party people that if these Reforms drl not. !lome. th~ Indl&D Emp1r:' will 
be lost. I know that it will create a trouble ID the uunds of lir· Wan.ton 
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Churchill, because, h~\ wunts to keep India for the benefit of England. 
He docs not want to lose India. This is not the end of the agony, that 
is only the beginning, because yesterday's newspapers say that there is· 
going to be a Tory Commission to enquire into, what? It says: 

"The next group of visitors to India will roach Bombay on the 8th instant. 
It will consist pf three Members of Parliament led by Lord Lymington, a Tory 
politician 36 yeats old and stl'ong Imperialist." 

So it will be observed that youth is not at a discount. Much water· 
bas flowed under the bridge until the yowlger Pitt repudiated the atro· 
cious crime of being a young man: . 

"The Secretary of the delegation will be Mr. D. Madhnva Rao Indian correspondent 
of the Morninfl Post," .' 

~What a nnE' neWi;pnJI(:~i' lind wil:lt a flue sct ol gentletnen ooming 
out to find out whitt the position in India is. On the top of 
that, fI. gentleman, ;vho is the correspondent of the Morning Pod, 
accompanies them. I do not know what the individual yiews of this 
correspondent are, but I know Ii' little bit of the views of the Moming 
p,oat, and it is rather ominoul!I that these three gentlemen should com· 
bme to enquire into the qUestiOlt .of granting of Reforms for India. 

I~_~ ~. Kuhammad Yakub: But M~" ~adhava ~o. thE! India~ ~ • .t 
:ponderlt of the Morning Post belongs to ,.our Province. 

"j& Bahadur G. Krlslmamachar1ar: That does not matfE!l'. AeC\!)nl~· 
·ing to the Hindu religion, we also worship the' God of Death~ and that 
d?E's not m~an that you nrc all anxious to go and hug an~ embr~_ 
;hlm.'That 18 nothing, The newspaper reparfi fU'tther goes oIf-

". paper whlch has consistently attacked the folicy of Mlf-government to!' India;· 
from. the days ,of Mr. Montagu. 'the ru • .mbel'll wi! toor Indilt lmd I8C1lre evf_c. 011 . 
one Important 188ue amongst others: Is there any whole-hl'arw.d lmpport for the Hoare· 
~hem(l. alIlong Indian politirians? Sir Samuel koare claims th'" there iI aatis4ctiaD 
In Tndla ovor ·the White Paper Icbeme. The Lymington group wllollt t.o teat the truth. 
,of that I:laim." 

:rhis is the next stag£' of the agony that we would be' put to wlen 
these 'I'or.v M,P.·s led by this young Indian tours the coumry. I do Jfot 
know what they are going "' IllY eventually. But, I know this ,thMl: 
coming from the source from which flbe.\' come, I am perfectfy nre that 
they will tell the people of England ihnt India does not Il'Upport th*,' 
White Paper Bcheme lind !'IO why should England WRSte a 101 of money· 
in inaugurating the Reforms. They would fan in liDt" WIth !dr. 
OhurchilL In making these obscrvntions. I enti,..}y realise me difti· 
(lultics in whiC'h the SecretaTv of State ispfaced_ On. the . ~-.: ha.nd, 
there is Mr. Churchill and bis party who has tabled a mohon IJgnmst 
him that they will have nothing of these Reforms a1I all, on tIw ether 
hand, the p~ople in India say,we do not want your propoaals, we'want 
more, and • .in this predicament I grebtly sympaWse with tile ,secTefUn!y of 
:State in his position. 

ThoRe of us who have read Mr. Montagu·g. Indie diMY ·know 1I1at 
!Outside all theBe things there are a good many other' tJinp .that ~ the 
Secreiary of State has got to felioT and they, Sir. aretDe fn..dlt. of n~ 
-pape.... If you read Mr. Montagu's diary regardiDg tire- ~. ~ge 0 rt.. 
'!tQ~ in India,. hert>."iqularly asks hiI Seoretary: ROt tG .uco a ce 
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'geI:tJeman, because he was a great friend of the Editor of the London. 
T,mtJ8 a,nd he might create trouble when he goes back. Those Who have 
r~ad Mr .. Monta~u's diayy will find t.his in the record of his doings during 
.~IS stay 1n DeIhl., So, If you are gomg to govern a huge Empire, all this 
IS part of the day s work .. neme!n~er what the Sover(lign hilS pledged to 
'us, remember what the PrIme Minister as the head of two Governments, 
'the Labour Government and the Nationalist Government has told us, 
remember what all other people have said, and do not try to whittle down 
Ithe pledges that you have given because a censure motion has been t.abled 
against an unfortunate Governor who came to India only the other day. 
He seems to have won golden opinions in his Presidency and he sent a 
message of an innocuous nat.ure to ihe Sind Boy-Scouts and outcomes a 
'censure motion in the House of Commons at the suggestion of our old 
frieJ;ld, Mr. Churchill. That sort of mentalit.y will not do. The English 
people should clearly understand that if they are going to take the sug-
gestions of all these Tory M. P. 's who are touring the country, we are not 
going to stand any such thing. They must rely on the people on the 
spot. Otherwise what is the use of their sending these people here? I 
would respectfully invite the British nation, whose henrt is quite sound, 
not to be led &.way by these people either for self interest or for personal 
pique or whatever it may be, not to be led away by the opinions of these 
people, but to be guided by their own representatives upon whom they 

· rely and whom they have sent here to govern India and also give weight to 
the representations of the people of India. You hBve called certain of our 

'people as representatives at the Conferences Bnd they told you exactly 
what we want. All the time all the representatives were Baying that India 

· does not want to go out of the Empire, we want to be within the Common-
· wealth and work for the good of India. Not co-operation at your dictation, 
but co-operation as two equal men would desire one from tne other. That, 

· Sir, is the position which I respectfully submit for the ~onRideration of 
'Government, and I ask that they should support me in thIS mattcr. Be-
'CBuse, do they not lenow the position in the country? .It is up~>n th~t 
ground that I put it, and there should not be much difficulty 10 their 

: seelDg eye to eye with me in this matter. 
Lastly, I will say one thing. I do not mind whether you dissolve this 

I . Assembly or you continue it. But I want to be told exactly 
l'.¥. what the position is going to be. If you are going to dissolve 

the Assembly, tall us that you am going to do it; and if you are not going 
to dissolve the Auembly, tell us that you are not going to do it; because, 

'fighting an election, specially under existing conditions, in the Provinces 
fa a somewhat difficult and· expensive affair, and we ought to wake betimea 
\.0 see what we are going to do, assuming that we want to come back 

:again to this Assembly. Consequently, I respectful\y submit that Gov(~rn­
ment should make a pronouncement upon that. J know they will say that 
it is within the provinoe of the Governor General, but I do not believe 
in that fiction, and I will ten you why. Of course I do not dispute that it 
does lie within the Governor General '. di&cretion and he does exercise that 
,discretion. But there is such a thing as a Conatitution and there ill such 
a thing as constitutional procedure. For instance, when Ileol'le were in-
vited to the Round Table Conference, there was a complaint made that 
some otlier persona were not invited. Government said that it; Wli.. the 
Secretary of State that had invited them. Do they ask us to believe that 
the 8eeretary of State over there knew exactly who we are and whom· we 
repreaent and whom not fA) invite,. and all that? No, 8ir, thl.t .,rt of 
thing will never do. (Laughter.) It ill rather slim and 56 dOM DOt go 
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down our throat. Consequently, do not take liS to be babies. We can· 
understand the thing, only we do not say so, because, according to an 
ancient S&nslcrit sluka, where We want to be friends, we must never enter· 
into a discllssion. You take what he says or he takes what you say. 

Lastly, Sir, I will conclude with the recit,al of one small story in con-
nection with the repudiation of .pledges. A shepherd, with a huge flock, 
was caught in the middle of a storm and pr~yed to God, "Oh, God, if 
you save my flock, I will tomorrow give you one goat in sacrifice'~.. His; 
wife was behind him and said, "How can you afford to lose one goat?'" 
Well, Sir, having attended dramatic performbnces, you know such 8. thing 
as saying aside. This shepherd made B. sound of saying aside, "Let the 
flock be saved, and I am not going to give one hair to God Almighty". 
(Laughter.) Do not take t.hat line, lind that, Sir, is my respectful sub-· 
mission. 

Ill. Prel1den& (The Honourlllble Sir Shanmukham Chetty): Cut motion! 
moved: 

"That the demand under the head 'Executive Council' be reduced by RB. 100." 
Bhal Parma Band (Ambala Division: Non-Muhammadan): Sir, I rise to' 

oppose the motion moved by the Honours-ble the Leader of the Centre 
Party. The Raja Bahadur, in the beginning has told us that he wants to· 
expedite the Reforms although he says that he does not care to enter into. 
the merits or the demerits of these Reforms. I wish to say that before 
we want to have the Reforms hurried up, we ought to have some idelll of 
the stuff of which these Reforms are made. What do we mean when we· 
talk of these Reforms to be hurried up? We simply mean the White Paper 
scheme. Now, there are two different points of view in judging the Whit&. 
Paper scheme. The one point of view is, how much power is beinlr. 
granted to India by that scheme, and the second point of view is, whether· 
that scheme incre6/ses our worth and fitneBB for the use of those powers ar-
not. We may not care to know, according to the Raja Bahadur, the merit. 
or the demerits of the scheme, but we should have one .thing clear in our-
minds; and that is, whether th~t scheme is going to lead us on the road 
of development towards a common nationality and self-government. Taking: 
these two different aspects into acoount, I do not want to apeak about the-
powers, though I ahare the general complaint that they are much below 
the expectation, but so far as our fitness for the use of these powers goes, 
I have got definite viewa on that point. I think the scheme of the White-
Paper, instead of leading ua towards the further development of nationality 
or solf-government in t,his country, is taking us much backwM'ds. In order· 
to explain what I mean, I will read one sentence from an article that. 
appeared in the Hindllllta.n Time •. on January 22 lRst. This article is 
from the pen of Ion Englishman whom I do not happen to know. He 88YS 
in the very beginning: 

.. Bri .... in ia committ.ed. or 10 we are told, to the policy of progreMive rnliatiOD 
of reaponaible eelf-govel'Dment in India ... 

And then he adds:-
"The White Paper'l idea of relponsible government il a mixture of medu.;vat 

innitution. that will make India a ... ut continent of warring creeda in every -oi'1, I. 
every Pro ... inoe." 

The rest of the article is simply an explanation &f this first 'eentenoe. 
I want to 8&y that I quite agree with this view that· is so clearly expre.ecl 
by.~ Englishman· who ill: unJaIown;to me. . 
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We have to note that there was 6/ time when India was- free and iii-
dependent. Then we lost our independence. And now we are trying to 
reach the goal of self-government. While making thut aUcmpt. we ought 
to see what were the defects which originally brought us to this state of 
subjection. I believe it were the differences and divisions among various 
communities, and religions and differences of Provinces that proved the 
great stumbling block in the way of the growth of a common nationality in 
this country. That was the main cause of India losing her independence. 
Now, again, while on the one hand we are being granted cert&in political 
privileges in the name of advance, practically, 6S far 8S the real situation 
is concerned. we are being brought b6.ck to the old condition of division of' 
races, communities, religions and even of Provinces in this country. 

I think the idea, that was mooted here that we should settle among' 
ourselves with regard to our claims in the future Constitution. was not 
fair and was not the right process. If a new Constitution was to be fr&.med 
for this country. the only practical way was to do it on just and proper-
lines and it could be done by those in whose power it was to frame the 
Constitution. But to start by asking the different communities to come-
to agreement on 6/' question of their claims, was, I think. merely a trick 
to divide the communities and to lay emphasis on the differences amongst, 
them. However, we see when once this move was made. the Indian 
National Congress took up the challenge. They appointed a Committee· 
which brought out the Nehru report, I want to lay before you the, 
princiPlle which that Committee adopted with 8 view to settling this ques-
tion amon't the different communities. That Committee laid down definitely 
that, in the future Constitution. there should be no separate electorates, 
there should be no reservation of seats for the majorities. and that for' 
Muslim minorities seats should be reserved wherever separa.e seats were 
demanded. Next we come to the Central Indian Committee. That Com-
mittee was composed of certain Honourable Members of this House and 
certain other gentlemen, and in their report they also laid down the principle 
th6t while the Muslim community was desirous of separate electorates, 
·'the majority of the members of the Committee believe that wider con-· 
siderations must override the wishes of particular communiti.. and that, 
cOPlmunal eleotorates should be abolished throughout the country". At. 
the first Round Table Conference, we find the Premier making a very fine 
speech against communal electorates and lOt the end of which he said: 

"I am convinced. my friends, that you can IIt!Ule this prohlem. . ... I am allD' 
convinced that an imposed agreement mill:b.t make your Constitution un.workable.·· 

I want to draw the attention of Honourable Members to tIllS sentence. 
"an imposed agreement might make your Constitution unworkable". That 
WaR said hy the Prime Miniflter of England in the speeoh deliv(~r(m lOt the 
First Hound Table Conference. My point is very simple. I hav" hoen 
throughout the country and I have met thousands of pOOl/Ie in various places 
in each Pro\;nce-I mean the Hindus-and I ean say with authority on 
this point that I h6'Ve not found one Bingle Hindu in any place who would' 
consider .that this Communal Award given by His Majesty's Government 
was satisfactory or acceptable to the Hindus. If the idea is that without 
agreement no Constit,ution could be formed or worked. I do not understand 
how a Constitution like the White Paper scheme, based on an arbitrary 
award, ean be drafted while there exists no agreement and while one large 
community in India has no mind to submit to this toheme. 

Now I come to the Simon CommisBion's Report. I want just to quote 
one· remark. They .• y: 

"It, ia evicieat. tberefore tNt COIIIIIIUDal r .... ~tio~ ~. a veq: tJaorD1.. ~ 
ticiII:. . '. . . II " 
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Mr. Prellcl~t. (The Honourable Sir S~nJllukhliom Chetty): The Chair 
does not want to mterrupt the Honourable Member's speech. The Honour-

;able Member, Raja Bahadur Krishnamachariar, made it perfectly plain 
that what he intended to rt>ise by this Illotion was the question whether the .. 
White Paper Scheme was to be expedited. The Chair allowed the Honour-
.able Member to proceed so far, because his object was to show that the 
White Paper Scheme was not satisfactory to him in certain respects, and, 
therefore, tlu;.i; scheme should not be expedited. But beyond simply indi-

·-eating that, the Chair cannot allow him to go into t.110 details of the scheme 
of the White Paper, including the Communal Award. That he cannot do; 
. it is clearly outside the scope of this motion. 

Bhal Parma Rand: I submit, Sir, that I am not going into the details 
. of the Communal Award at all. I am just giving the principle on which 
this Award is based: the Communal Award forms the basis of the White 
Paper scheme, and you cannot take o.way the Communal Award from that 
scheme and still talk of Reforms in 6:ny sense. 

Mr. Prel1dent (The Honourable Sir Shanmukham Chet.ty): The Honour-
. able Member will be entitled simply to say that the Communal Award is 
unsatisfactory to him and so vitiates the scheme, that in his opinion this 
scheme ought not to be adopted. Beyond simply making that statement, 
be cannot examine the Communal Award and enter into an elaborate 
.ans:lysis of that. 

Bhal Parma Rand: I beg to submit again that I am not entering. into 
·the details of the Communal Award. On that, I have already spoken in 
·this very House and spoken in detail. I am not talking of the details, but 
I am talking of the principle on which this Communal Award is based and 
·on which the whole of the White Paper scheme is based. The Communal 
Award is lion essential and integral part of the scheme, and, therefore, when 
I spea·k of the principle on which this Communal Award is based, I must 
show that the entire White Paper scheme is coloured with this Communal 
Award, and, therefore, it is unacceptable to us. I am not talking of either 
what the Communal Award 6.utually is or how it is unjust. I am merely 

-discussing the principle of the A ward Hnd how the principle was considered 
by the Central Indian Committee, by the Government of India or by the 
Simon Commission . . . . 

Jlr, Pre8ldent (The Honourable Sir Shanrnukham Chetty): The Honour-
;able Member has got just three minutes more and he must conclude. 

Bhal Parma Band: 
"It is evident therefore" 

-6Qy the Simon Commission-
"that commun"l representation is a very thorny question and one as to which 

-there cannot be said to be anything approaching agreement in India today. When the 
'MontaRu Chelmsford Report waa written, ita author., in dealing with this subject, 
'wore II great deal in8uenl'ed and helped by the fact that th. e Luclmow .Pact had been 
recenUy arrived at and coul~ still be reg!,Med as embodying;!, c:?mpromiae which 

.carried the MIl8llt. of the leadlngrepreaentatlveB of both commUnltllll. 

And this is what the Government of India 16Y in their delpatch: 
"The Commiuion's report contains a carefully prepared and cloeel'y reuoII~ 

.. nminat.ion of the iSlluel at ltake. The conclWlion reached i. tha~ in the a~ 01 ..acr-ment bet.wan the MuhammadlDl and . the Bindoa the Commillioa u:. impelle!l 
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to aunme in t.hil matter a continuance of I8parate communal electorat.· and if th .... 
are to. be communal. electo~tea, t.he. o~t.atanding. queoltion left for d.:claion i. t.h. 
proportl~~ of aeat. In varlOUI ProvlDclal Councll. to be set aaide for dilferent; eommumtl •. II 

IIl.S. G. log (Berar Representative): May I know whether the HonoUl'-
able Member means to say that he does not want the Reforms? 

Bhal Parma Kod: Then the Government of India go on and say very-
cleo.Tly that the Commission held that, in view of the weakness of the 
Muslim minorities in six out of the eight Provinces, the present scale' of' 
weightage in favour of Muslims may properly be maintained. On the· 
other hand. the Commission ranged themselves defirlitely against the full 
claim put forward by the Muslim community. 

I simply want to say this much: With regard to the communal principle, 
the principle that was laid down in the Nehru Report WIlS practically COl"-
roborated by the Central Indian Committee, but the Simon Commission, 
while being forced to accept separate electorates for both communities, 
said that they did not wont to go beyond the Lucknow Pact to which they 
had agreed. The Government of India Despatch also confirmed the S6me' 
view. They knew that no agreement was possible, and, therefore, they 
aaid that as regards the allocation of seats to different communities, the' 
present proportions should be continued. Now, what do we find c.'S the' 
basic principle of the Communal Award? . -.. 

Kr.Pru14eDt (The Honourable Sir Shanmukham Chetty): Order, order. 
The Honourable Member's time is up. 

Bhal Parma Nand: I will take only one minute more and then finish. 
The principle underlying the Communal Award is that no regl>Td is to be-
had fol' justice or equity. The Governme.nt are determined to show special 
favour to one community without paying the slightellt consideration to 
the recommendations of the Commission or of the Committees that had 
made investigation on the subject. They have given an Award which W6'8 
not needed at all. Had they even followed the principle of justice and 
equity •. all this trouble would not have occurred. Therefore, my point ia 
that this Communal Award is very favourable to one section, while it is 
unacceptable to the other. And, as the whole White Paper scheme is 
based on the Communal Award, I say that, 8.S long as the Communal Award 
forms the basis of the White Paper scheme, we are not going to accept it; 
and unless it is modified considerably, I do not see arlY use in hurrying 
this scheme through ai all. So I oppose the motion. 

JIr. Muhammad Aihal' .All (Lucknow and Fyzubad DiviaioDs: Muham-
madan Rural): Sir, I do not want to enter into any communal wrangle 
or to discuss the scheme of the White Paper on communal grounds or' 
any other grounds, except on national grounds. Sir, the goal of India 
has been not to obtain tWs White Paper which has been flung at our 
faces like theatrical publicatioDil. Our goal is Dominion Status and full 
Dominion StRtuS. What we want· is that the Reforms should be tex-
pedited, That is the ct;Ix of the. whole motion. whieh hall ~een brought 
forward today by my friend, RaJa Bahad'Jl' Xnshnamachanar, and DO~ 
the White Paper sch~me. It it js said that the whole scheme i. con-
Wned in this White pa.p~r, I My it ~i' Dot,Mld nobody in this RoUIle-
1ri11agree with the, view that everything that we wan~ iI contMaeci in 
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this White Paper. The whole picture is not here. When the Indian 

.delegates went to Europe, we were . blamed that we were, fighting among 
ourselves, but, Sir, are we not sitting silent and united today? 
We are doing absolutely nothing except listening to the stories of Rother-
.meres and Churchills. But what do we find in Engl8lIld? Wei find that 
parties are flinging themselves upon each other, they are cutting each 
other's throats, they are denouncing each other, they are sending de-

.putations after deputations, Commissions aiter Commissions, and what 
is more, even private persons alre coming out to find out what view we 
hold today about the Reforms. Sir, it is really very strange that people 

.in England as yet do not know what India wants, and it is a matter to 
be deprecated very strongly that the: Indian Government or even the 

. Secretary of State!. has not taken the trouble to enlighten the English 
public as to what India really wants. (Applause.) I do' not like to 

: blame those friends who went from here to the Round Table Conferences, 
-and among these, friends there were not merely men, but also ladies,-
I would not blame them, but I would call the whole show a theatrical 
performa'nce and nothing more. 

Sir, conditions in India are very discouraging and unsettled. My 
'friEnds in this House may be absolutely safe, but I Bay and say it 
boldly that unless we make Indir"'s goal self-Government or full Dominion 

. Status, we shall find the whole country ranged against. us if we go for 
·~lections, We feel. Sir, that we are not getting what, we want. My 
friend, Sir Henry Gidney, complained that his people were not getting 
what they want. Here is my friend, Bhai Parma Nand, who says that 
'he is not getting what he, wants, but whatever that may be, I must 
warn the Government that we Me going through very critica:l times. 
'There is terrorism in Bengal, there is starvation and misery in Bihar, 
there is unemployment in the country, people. on the Frontier alre 
1I.spiring for freedom. Wit.h nll those conditions facing the country, the 
-White Paper scheme, as it is presented to us, would hardly mMt the 
needs of the country today. We all with one voice object to the sMe-
guards. Innumerable safeguard., have bp,en put in the White Paper, and 
we all object to them. We: do not !;ay that we do not want any Re-
forms; on the other hand, we do want Reforms, we want such Reforms 
which may be consi~tpnt with our self-respect. I would r.sk the Gov-
ilrnment to give up this unreality. What I lind now is this. Almost 
all the conditions. which h&.'Ve been laid down in the White Paper, have 

. been fulfilled by the Indian people. The Reserve Bank Bill has been 
passed, and the RF1ierVe Bank will come into existence very shortly. All 

-the financial conditions which w&re prescribed l\R 3 pre-requisite in paragraph 
82 have been at least practically fulfilled. Those ('.anditions are these. 

The first condition is that the IndiHn budgetRry position should be 
assured. I ask the Government whether t,he Finance Member's Bud-
get is not enough to show to tllC British Government that our budget-
ary position is quite all right. The second is that the short term debt 
of the Government; both in England and in India, should be substan-
tially reduced. I ask whether th\B too has not been done, and I say 
that it has been done. The third is that adequ&.t,e reserves should h~ve 
been accumulated. I would s~ that more than adequate reserves have 
. ~en accumulated both in England and in India. But I wGluld say this 
much that the substantial export of gold is really ruining the . Indian 

-POlition to • very greatexbent •. and. just 81 our gold has gone. I bow 
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:that after a few months Sir George Schuster will also hav£\ gone ouf; of 
India (Laughter), and we shall be poor both in gold Rnd in Sir George 
Schuster. The fourth condition is that Illdia's normal export surplus 

:should have been restor£d. It is a matter of regret that our exports and 
,imports ha'Ve not improved. 

An Honourable Member: But it is improving. 

Mr. Muhammad Alhar All: What I meant to say wo.s this, that if 
such pleas were taken by the British Government, nnd if the mombo1"8 
who are coming out from England were to enquire into the aBairs in 
Inma and find out that the fourth conditirlD WRII not fulfilled to its per-
fection, and . report "Here is an item that we have found out "'hich is 
'not satisfied, and, therefore, Reforms Ilhould not be given to India",-if 
'such pleas were taken, 1 submit th3t it would really be to the de-triment 
-of this country, and God knows what will happtil by the time the Re-
forms come. There is a provision in the White Paper, and t.he time has 
-come when Parliament shculd takE! Ilctien under that pro\-ision. This is 
the provision: 

"But the coming into being of the autonomolls provinces will only hI' the first &ted towards the complete Federation for which the Constitution Act will provide' 
an . RiR Majesty's Government have stated that if cause. beyond their ('ontrnl should 
place obstacles in the way of this programme the:v will take step. to review the whole 
pOlltion in con91l1tation with Indian opinion." 

In this way speed up the R"forms. 
After theB9 five or six years that we have been having theBe Round 

Table Conferences and Franehise Committees, and so on, we are now 
going to have private commissions comiDg out to India, and I think the 
time has come when the British Government should take stock of the 
whole situation and take some action in consultation with opinion in 
India. And what is tho Indian opinion? I have stated that opinion 
before, namely, to have self-government and full self-government for 
India.. 

Mr ••••• ADkleurla (Bombay Northern Division: Non-Muh:1mmadan 
nural): My Honourable friend, Mr. Gllya Prasad Singh, crieB Blip" 
BlIp . . I am going to disappoint bim on the present occasion. 

_ BoDOUl&ble Member: In what way? 

JIr. •• •• .&IIkluarl&: In ways which I shall preaently mention . 
. When I leamll'of thie cut motion, I had lOme doubts as regards its pro-
priety at the present juncture. 

AD JIODOar&blI Member: Coming from your Leader? 

Mr ••••• An1rI.arIa: I thought a motion of this kind at thia time 
was likely to do more disservice than service to the country by embar-
rassing our friends in Engla.nc\. 

[At this stage, Mr. President (The Honourable Sir Shanmukham 
Ohetty) vacatQd the Chair which was then occupied by Mr. Deputy Pre-
lident (Mr. AbdulMatin Chaudhury).] • 
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But the Honourable the Mover has made it quite clear that it is 

not his intention in moving this motion to give scope for bitter contro-
versies which are at present happily not in fashion in this country. My 
Honourable friend, Bhli.l Parma Nand, has somewhat disappointed me as 
regards the attitude which he took up. I can assure him that utterances, 
like his art' more likely to do harm than good to the interests of, this, 
cPubtry. ' 

All BaDourable .ember: In what way"! 

Mr. N. N. ADkluaria: The way in which they would do harm. is, 
firstly, that it would embarrass the Secretary of Sta.te, and make ,his task 
much heavier than what it is in fighting the opponents of lIle Reforms; 
in England. 

All BoIlourable Kember: SuppoBing we do not care for that? 
Mr. N ••• ADklesa.ria: If you do not care for that, thtm I say you 'do-

not care for your count.r~. Ii this motion serves to bring 1;(' the notice 
of the British people that delay has been causing III good deal of discon-
te,nt in this country, it will have done some service to the countJ"y. 
There are really dangers in delay, both as regards what is happening in 
England and what is happening in India' just at this juncture. When I 
was in England, I had opportunities of talking on the' present Reforms 
with s(~eral English gentlemen. and my conclusion' was that a vast 
majot:i,ty of the English people were genuinely anxious to see that Indian 
political aspirations were aatisfied and satisfied at the earliest moment 
possible. There is some opposition no doubt, but the opposition is from 
certain vested interel'lts Bnd certain political craJl~ Bnd political bll'Ck 
numbers who oppose every Govemment me.o.surc simply for the lake of 
opposition. We should havr expected that personalities like Sir Samuel 
Hoare. Lord Irwin. Mr. MacDonald and Mr. Baldwin should have by the 
strength of their own character and by means of the public confidence 
which they undoubtedly enjoy in EnJl'land. and lastly by the righteous-
ness of t,h" cause they have been advocating-wouhl have taken Borne 
decisive action to overc.ome the intrigues and machinations of the· ':re-
actionary elements in England. But unfortunately while these gr£'at men 
arl) hesitating, undecided opposition to them ,in, Eng~nd is thickening 
Bnd daily gaining in volume Rnd momentum. There is no doubt that 
the present Govemment is one of the strongost Governments in th& 
bistol'y of England, but the strongest GoVernment is pnf8ebled, 'by con-
tinual eritieisrn nnel opposition and that is . ftB'Ctly what ill happening 
in England today. The Govemm.~nt have been lotring election after 
ejection and the O,ovemment. majorities nTe dwindling. In th(.e cir-
cumstancetl. instiE!ad of adopting a bold aRd decisive poliey.:t.be British, 
Government are adopting a Jloli~y . .,[, ",hnt, I sbould say, cajole17 and 
compromise and the whole White Paper scheme is being whittled down 
by assertions, by criticiSllUl and by erpillnation& and cOntradictions ': of 
those explanllJtionl'l. I would not menl-ien the fuss about the statements 
(of Rome of the Governors and of the ViC!e1'Oy on which mY HonoUrable 
friend, the Diwan Bahadur, 8pf)ke th~ 'other aay; butt1\eae are instIIilces 
in point. C,lI.ution i& no doubt eaaentW in ~ with.' aD politieal· 
UmOfttoionl, because tha phenomena which are being dealt with 81'8 so-
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very complex. We can predict with certainty what will bappeM rif an 
acid is added to an alkali; but when 850 million. of people in all. .tagel 
III material and moral lind political d'~velopment 1U"e granted by their 
foreign rulers democratic institution. and polit.ical freedom to which they 
have been utter strangers for generations, who can lay what the rqault 
will be. The stage of CBution, however, is past. After tJw momentoUi 

'decision has :lnce bC.bn taken to grant India the status of 81 dominion, 
,in the fullneSI of time, of course, by the Montagu-Chclolsford Reforms, 
that decision has got t-o be implelnented without hesitation and doubt 
Or'misgiving, for, Sir, in the words of Mr. Montagu, WeJ are now entitled 
to say to the British people "lntellectually we are your own childreli, 
and DOW we have att.a;ntld our "ge of majority and you cannot withhold 
from ua what you,· to your e.temal glory, .have been teBching us ,tor 
pneratiODB to regard as' our birthright". 

If the delay as regards the granting of Iteforms is doing harm in 
England. the effect which ilucili delay ifl 'prod\lCing in India il eve,. more 
disconcerting. ~irstly , the whole }<'ederd idea on which the Reform. 
are based is losing ground. The mBin prop of the Fr..ietal idea, I mean 
the princes. are now slackening in their support of the scheme and thia 
I know' from personal conversation with lOme of the prineel. No doubt, 
HydrtrBbad. Baroda and MyaorE'l have expre8spd .thrirdefinite approvai 
of the Federal idea. but they hAve madp. it perfectly clear that no tinal 
decision can be expeeted from them till the compIe.f,e picture il put 
before them and. even in this. their mere a:t>proval of the scbemt., lome 
of the smdler States now refuse to join. ~eeo.U8e ,they believe that whil .. 
UlesB big States have got some quid pro quo for their ,h~vtni approved 
of the scheme. thE', smaller States stand to 1011'1 . everyt;4lng and can 
~in nothing by entering the Federation. The worst of tJ:te thinS iw 
that the yut,ar.tJI;all or the heir.apparentB Rrp, no,.- beginning to uk thefT 
alders as to what they are doing with tJ:te i'nheritl\nct' wliieh they, thfi 
elders. are bound to tra.nsmit to them undiminishr.d· and undamaged. 
PersoJlany I am hmn.bly of opiqioo thai the n.on·entry' of the. princes 
into the Pederation should be :lfvery. little CoD.C<rn or rhouId be of very 
little regret to anybody in this' House: "P\lt not thy faith in princel" 
il as true today Ilsit was when it wu tirstwritten. and I sa,y 'if I\ny 
British politician relies 00, the princ('lI al an element of .s~bllfty" in the 
Constitution, I say he relics on /IJ, broken reed. and J ,am. prepared to 
cite hiatorical inBtance& to show that these. princes _ are likely. more 
often th"D not. to behave like battle elepha!lts. who do more harm to 
their own party than to their. enemy. 

All BoDoarable JItDlblr.: What about the Princ~s Protection .BilI? 
III ••••. AUlllU'la: That hi. got riot~ing to do with tbfl. Second. 

I . ..,.. lIuspiciODB and fea?", Ill'f' being ntOt1~d ~nthe. min.dll of " .. pontlfbly 
mindfd IndiaDs by thlll del"y. Many fear ~at the history of ,hrobrl 
promill88 and fepll~i~ted Jlled~ i. on the. ~ve of .b~ng repe"ted. Sir. toO 
plaeate the oPPOllltion ~ tbelf follow~nr, St! ~/l11'l\Jel Hoare ~nd hi." 
friends are adopting a policy, 8111 IBid. Qf ~R)olery, and ,comproMise. 8n,1 
we Indians ~el that eveon thf. 8e1lnt.v ~fi1rm •. given jn ,the White Papt'r 
f\I'8 being whittled down by Jtellping "s.afegu&\,dlluJ)OI'I .. nfegullrdl . 

•• D.,.,.,. ..... (Mr. Abdul Mklin ChalJdhury): The- Hoaollrahl@ 
M-ember J:D.Unnow eoaclude; " ., • D 
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. 1Ir. ~~ •.. A .... If.: I .hall t.&ke only. o~e minute, Sir. That what 
.~ beiq Bive~ by tile BriLillb Government with anehand . .is .. being 
tak~ .away by the other.. Sir, tht!l'tl.is ~ueh juat,ificatioIl. f~ this feel· 
ing. IIIDlOIlg tile rellpansible,miDded IndiWJ8 and it is II feeling which DO 
BaIle.-m.iadad British publi<~ man .call possibly jgn~re. Sir, I am decidedly 
of, the opinkin that t.hese s8feguaMs, while &afeguarding nothing, will 
only irritUe and aniiagonoise opinion. (Hear, hear.) After all, Sir, WI 
is aD empire of opinion. Damage or destroy that opinion l\lld there ill 
nothing 1m t.be elnpire to rest upon. I l'o'Ouldl'R,Y to the Brit.ieh Gcxv· 
eament: "])Q not delay. do not W:1I8~ time in haggling overlafeguudl·'. 
1 would II",}' to ~m in the wake of the Great Q;leen: 

"ID OUI' belief in the purity and impartiality of your justice. iii ... ur belief' hi tJ,i. 
rlrbteoul_. of Jour rule, nd in 081' belief iii the benefit of the di'it.iahcGnBtictlttu 
have alway. lain and will .,..r lie your 1reat.eR PfaOMe, youl'b .... bulwark, yfMIr 
.. f .. t ~f~guard'~. 

Sir, I aupp<lri t,he motion, (Loud Applauae.) .if ~ J .... : 84',1 do not ~ whether the intention of my 
HOnO~J:a1i~" mend, the Raja Bahadur, in . moving this motion has re~y 
b~en Nl6lted \1P till noyv. I b,u.ve his intention w .... tQ i,mp~. 88 far III 
it){ J?o.'~i~ ,~or wi to im.J?_,.~DYbody. Outside. t~ H,oule,: With regard to 
tlie ~en¢1 of the Re~onn_ being put mto executIOn m thiS coUDtry. anc! 
.he. vebr ,Wi~l;y IItated that thi. was no OCCAsion to go into the merits of 
the ReforDltll. 

J;.a~ year, Mr. Deputy President. we had. full-dress deba,te on the 
W~ite l;»a~.r. Moat of lIlI, had an oppprtunity of expre.-ing our dissent 
from sOme of . the pro~... Those who had the privilege of going to 
Eng~d: for. four yeara ~ their. OpiJ;JiODB in nO hesitating manner in 
~~ ~.d.. ~ of thoee opiniOll8 have now been embodied in a memo-
r.~(l\J,DA., siped by ()ur four ~eagU8' here and others ~ho went to the 
J01D.t Select Committee.. Sir. the issue raised by this motioJ). is; "Do we 
lVant the Ref011llI al !Joon as. possible. or are we prepared to stand SO~. 
delay?" T do not thiqk there i. a single Honourable Member in this Houae. 
whethe~ it be from the J;uropean Group or whether it be OD th,e Offici .. , 
Benches. 1'l¥> will .ay that, they want any unneceSB8.ry de~y. There are 
lome in thla Hou. who will say that they do not agree with oertain parts 
of the propos,ed ConstituticlD. lib m;v friend, :Dhai Parma N'm;l. There 
lue other..,~qBt probabl, who ,wiUfc?l1o'\Y me, like my frien.d from' t'be 
Punjab who will .ay that th~ Sikb.cQmmUD,i.ty hall Dot received justice. 
There may be others stilI who will cc:nt~~d that ~ind should not be separated. 
from my Province, There may he even some more like my mend. 
Mr. GbUllDavi, who will "1 tpa,t tb~y ~ noj, qu~f.t! s!U!U!fie~ t~t their 
(lOmmunity hal got all they demanded. but. Mr. Deputy Pioeritdent, T 
beliflVe there i. ~ one single HolJOUrUle MeQlber in tbi.HoQJe wbG .. ill 
seriousl,. 09nfiend that there is aeope. for, delay ill Refonne for this country. 
Sir, m, HonQlU'a~ friend, die Raja B.d~ pve lOme ver, cogent argu. 
mentl for \ltere beiDg no further de11\'Y'; IW.ul; if J m~y point out to him, 
there was one ~mboliQal arDment Up. tile red .slUrt h~ has worn today. 
GRear •. he~.). Sir, he warned Gonmrnent of lOMe thiJ18. They 8.J'e 
w4l1, .w~!that ~~ • a scbool of taougbt.. increasing in numben. who. 
Rr@ lookipg towltrds Ruaaia for inspiration. That il a very sel'iol18 warniQft. 
a warning that should not be neglected. But, Mr. Deput:y Presiclent. T 
would venwre bo suggeSt to my Hbilourable mend tbtlt be ",ai;·ttlo'riig a 
Resolution amonpt thOle who are already oon-'enecJ. He ought really to· 
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have gone to England and lectured to many of the Englifrh' poUfJfeftula who 
Ilre anxiQus not only for delay , but that therfJ should be no Reforms lot aU; 
and. believe JJle, Mr. Deputy President., it surprises one in India to find 
such ignorance even now in England about this great country. and 1IOIIle-
times one OIllJ,nOt help thinking that the ignoraooe betrayed by some well-
knowD public. men in England is deliberate. They do not. waut to learn. 
They are anxious- to remain ignorant, IlDd they are anxious to remam igno-
rant for tbe sake of party politics, and it is moat unfortunate that India 
should have beeome a part and parcel of British party politios. Here is a 
speech that has been reported in all papers by a fairly well-k:Down Member 
of the House of CommonB, Sir H~nry Page-Croft. Now, UUt· Sir Hear,y 
has told an audience in a Bpeeoh at. Chiohester that there is, ,nobody reae,' 
to wor~ the Refcmms sketched out by the White Paper. TheD.; wIIay, he 
allb, do G()v~ment give any Ret~. to India if such .Befonm are Dot! 
going to satisfy anybody? Then, he further sugp. that it mipti be 
tried in two Provinoes if GoV8l"IUDeO' ate d#ttenmned to have ,. I$OM clemo-
cratic form of admiDiatration in thi8 oountry • 

. Now, S~, lam fully aware of the faot that there is a school of thought 
, .. in this country that does not bide its light uader abu&hel and 

. . who have proclaimed from the house-tops tha~ th6y would 
rather lJ,ove.o Reforms than t~ Reforms sketched out in the Whi~ Paper. 
Bu~ they do not con!lfiitute the whole of India, and 1 do not think it i. 
ph&ying tbe game for men who ought to know more and better to say \hat 
t.hese Reforms will ,not' be work~d by ~ybody and to make plilty capital 
out of such argumentl. 1 am prepared to agree tha. t.bere is nobod~ho 
is quite satia1ied with the White Paper. Every one of us bu,. D 
und everyone of UI requires amendmentll in it. but the crux of the' qWlstion 
is that if the White Paper b,;!CQlJl~S law, who is IPw. to run the Bciminia· 
tration of the country in India? I contend that, if the White Paper. II i. 
stands today, becomes law, there will be many men ready to co-operate and 
wOl'k the-~tu_, but they will do it with the objeCtot ~lturtller 
Reforms. They will do it with the object of ptsttingf..tb .. · preilliure upon 
His Majesty's Government to give further Reforms. But if the future 
Reforms are not exactly 'on tlte liiies' of the White' Paper and the White 
Paper ia eme.nd.ed, on the lines suggested by ourselves during the .... fobr 
,v~, ~n.l oontend that the Reforms will· be worked by a 'VeFy lar. -U' 
Of'lJ1,eD .i .. India with the objec. of malling theee Reforms a auoc ... ; _d .. 
Il nllmber of, .. at leaat the ConPituYan will not require furt.her &Dlei1d· 'neu.. Jt is ~uae that we deaire to work & Constitution .hat will ~ 
rEllilwe ~n.dm8Dt 1m a nu.r of yean that we... preat and p ..... 
JIW!lt ~rongly our viems upon Hia Majesty'. Govel'lltllent t~t ~, 
Whi~ Paper allo~li be amended &8 suggeeted by onnelve. during ,,~ 
last . fo~ y~ars, far we believe that in tb.t case, not only .tb08e wbo 
~y.re . oaP.ed. }4:oderate., but a very larse perctln •• 01 &hQle :wbQ.,. 
t.od;tly ~ lbtremiata will come in to work the Refomw &lid io wQrj[,$be' 
(lODsti't.Ution ,to the benefit. I)Ot only of India. but ()f the Empire. There-
fore, I believe that the Dl~ion moved by my BODO~8 frieD4 _ ib, 
1lJ.\a:nimous luppod of this HOQse. We have ow reservafiODai ~vfJfl ODe 
of US, but on the whole there can be no doubHhateverybody in"W. O()~ , 

is anxious· that the Reforma ahouJdcolQe .s· aqon .s poIIIIibie _4 ,til .. delar. 
wQ~<i ~tui :ffeat danK8r. We would point o-.l ~ our critics, bo~ i.a ~ 
ootmtr1. age),.n ~u.glan., who are k.oOJrll ..-bards, that tbel are no 
frl~cJ. ~f'theiro'w:o COQDtry .,.od their ~mpire _d lUatory, w:e be1,i_v~, ,..ql·, 
p~y:e ~h.~: ~e!r It''~' eon,..., '.and· ~ •. ~,. pin H~ ~o ..... ter ~~. i~i.1 . , . . 
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those whom today we knbw by the iiame 'of die-bards. Bir, one cannot but· 
(lome to the conclusion that this agitation in England-in Parliament ana 
on the, public platform-against any kind of Reforms is a part of party 
politics which comes from disappointed men, men who once hoped to b$ in 
office, . but find themselves now out of office, and nothing to do. I would 
invite.'them all to India, and 1 believe the House of Commons 'WoulEl be 
most grateful if they accepted 0\11' invitation for a year or so. If I had the 
power, I· would make some of them Collectors of certain districts in our 
PNIIlidency or in any Presidency in India--say, in Bengal-and I feel 
cenain that after the end ofa year or so they would go back to their country 
very different men to wha.t they were when they came out, It is 'Very 
easy for these men to criticise their own counrtymen in this· coun~ 'and 
ourselves, 'sittingin arrn-chairs in their clubs or in arm-chairs in th~ 
smoking room of the House of 'Commons, but if they and th~ir families .had 
to 'Work in ,thl&·eountry amongst people who are dissatisfied and dillgruntled 
and, who do n~t 'Yant to co-operate or had to work in certain parts of InlUa 
even at the risk of their lives :and the ·lives of their wives and:children,,,then 
they would reati.;e 'and reaiis8 very sqonthnta change W'SR necessary in \hil 
cotmtry and' that 'too !lAsoon aspossihle, both in the interests 'O'f England 
and in the intere8t~ of t.he Empire, Nothing can teach them that lesson 
unle~B they are mad~ to (lome out and face the realities in this country. 
Therefore, I welcome to this Ctl1lDtry the visit of every Tory M. P. The 
greater th-e' die-hard the more I would welcome him, because I feel certain 
that when he 'Went back to his oountry, he would not critioise Governors Ilr 
M.ember.: of' GovermneIIt for even mentioning the word "Reform. ' , , and 
he would learn that such criticism iA contemptible and is believed to be 
contemptiblfl bY,aU ri~ht-mindedmen-Indiana and Engliihmen-in ~. 
(\ohn~. 

Mr. llubammed' YudIl lDtaD (.!gra Dtvision; Muhammadan RUt'~I): 
Sir', there ~ ~ .Persian proverb·;, . 

"Oanan du."mo..n. biA zi raad"" dolt." 

'1.' means 'that a wise encmv .ili better than a foolish friend. We, haft 
IOnD' India a lot of foolish ,frierids who, in their zeal to speak ou. the 
raina of the publio 'and' of the masses and. thinl.ing that they are 
rleQaing 'IOni. People outside . by creating Borne kind of agitation, go oa 

f_ with thelfl ooinmunaltalks, but' they are not alive to the injury that the7 
cauile to' India '8 good. 'rhese people think that they are pleaaiDg tm. 
HoulG ana aIRO th(j' people outside, but they. aloe the greatest hiIldrance to 
the p~ogreall of . this country and they are the cause of the slavery of t:his 
GGuntry. Every time they get up on the Boor of the Assembly or outside, 
they 8peu of this 'communal tmgle and thereby they, strengthe:p the handl 
of 'the enemies of India. My Honourable friend, Sir Cowasji Jehangir, bu 
real! out. e,xtrli.Ct& ~m a paper and it is such talks that strengthen the 
hands of the die-hfirda in England w~o do not want to give any Reforml 
to''Indib. What is the good ~f people in India getting up and ·saying, "'e 
do' n,ot waqt ~hi .. thing or thAt thing, becal,1~ it does nob satisfy the whims 
of'ceitain individuRls? ,May GOd save India from the' handa and from the 
cobiilflla of ilur.h fripnd.. Tbf'V Rre injuring the cause of India immensely. 
l was' gre8~ly amused when 1 heard my Honourable friend,. Bhai Parma 
Nana, speak. I hnve JfreAt, re8~t for my Honourable friend, I only pi',' 
biiii; becauU' b. I. mi.,wded. 'I mew him 'since 1918 ancl I ltill giw 
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him credit for his outspokenness, but I think his advooacy OIl certain 
matt~does not bring crt'dit to the vast community to which he belongs. 
I think by his speech .he is doing the greatest injury to the oause of India. 
My friend was saying that he was speaking as a nationalist, and when he 
wu talking nothing but oommunali!!m, I was reminded of a Persian proverb 
which •• y,: 

"NilUJ"cl nam. bur uk, 'V",. 1eafvr." 

It means that the negroes a.)ways give to their children ~e reverse name 
to their 9wn co.our, that iI they give them name "camphor" which i. 
of wbite colour, when the f3hUd is black. Sometimea we .call our friend, 
snowballs on RCOOunt of black colour. So w hen a man speaks nothiDg but 
communalism, he begins'to say that he is I! nationalist. My friend . may ."y that he went round the country and that he addressed 'Vast numbel'l 
of people in dilerent places and he·fOQlld that everybody W8B dissatisfied 
wi,h the White· Paper. ·1 tbink Jle ·was exaggerating a little bi~. 

Bhal Parma .&ad: I 1\ ... referring to the Hindu" Only. 

: ;xr .• "ammad Yamin Dan: 1 too have got many friends among.t 
the .Hinduaand. 1 mix with a lot of them and oertainly the.y do no~ .hare 
~be views which have been expresliJed by my Honourable friend. 

_at Parma KaDel: Can )'OU name one public man amonglit the Hindu 
community in favour of the Communal Award? 

JIlt. Deputy Pr .... dat (Mr. Abdul ~fo:tin Chuudhur'y): l.'he Honourable 
M('mber is not giving way . 

. 1Ir. J[uJl.&mmad Yamin ][ban: I lIay, Sir. that they would all like to 
lll;e peacefully with the ditlerept C9mmunitiel. There are thousands of 
H.\D.duB who want to live peacefully with other communities. My Honour-
abl:3 friend was touring the country inspiring the people from place to place 
to,) ran, on agitation. I myself bave read in the newapa.pera that Bhai 
P.i.I'I11R Nand visited IUch and auc4 places and all the peo:ple agreed with 
hi. v~ews. What could the poor people do? 'I'hey do not know wbat. i. 
Rood for them and what is bad for them? If anybody staDds up ill the 
name of the Hindu religion and creates a disturbo.nce in t.he minds 0' the 
Dl&8!IeB, these poor people are led away. Of course, if I want to create a 
disturbance in the minds of my Muslim frisnd!!, I can do 10 in (lna de,. 
If I get up On a platform in Qhandni Chowk, I c&I1 get a huge followiq 
hy/llakir~s a fiery speech and calling upon the Muslim to have Jchad 011 
.he mndu.. But will I' be doing justice to my country? So there is no 
uieof ~y Honoura~le. fr!erid ... Bhai Parma Nand, layiD~ that the Hindu 
eottlinUDlty agreed WIth hIS vIews. The Hindu mallie. dld not know what 
.he real point wal. They did not know what. was going OD in politics. 
I may IAv fmm my eKperience that \he Hindus do want to lift . peaoe-
rully witli their neighbours and they want to. mix lIOCially with aU the 
peoph~. Supposing there is a panchayat in ,11.viU,lJge, unlcss all the people 
beoJ~ to an castes and creeds are inVited, that panc'h4114f ill not. 
eomp1~te. NO' .I8ttJement can take place in any village unlea, all. the 
ccimniunities atierepreaented in tbat pll7aclaat/4f. This h&8 been the cUltom 
fIoaI tfmIi ~. People haft heea li'tiDc pea<'eIuIly with their 
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neighbours. A handful of people in India may oreate agitatiOn and U, 
to convert other people to their own views, but the masses of Inclia, in whoee 
Danle my friend purported to speak, whether Hindus or MUJ8a.J,mans, do 
not want this agitation. By his speech in this House, my Honourable 
friend is creating a wrong impression, both inside this House and outside 
India, that the people are ready to follow him. By his action my Hon-
ourable friend is only strengthening the handa of our enemies who will say 
that India is hopelessly divided, that the Indian people do not see eye 
to eve and that one man, if he does not get the things he Wants, Pys 
"I do not want the whole thing ahaotately". . . 

[At this stage, Mr. Prellident (The Honourable BirSlaanmukb~ Che~¥) 
resumed the Chair . .1'· . . . 

My Honour~le fri.eDti,.Sir.Oow~8ji Jehangir, said that there is ~ 
g&ntlemll.D in t.ba. HOUle who will get up aod sayflba~ because 8i1Jd ja' 
going 1;0 be separated, no Reforms are necessary for India. In this way. 
we will go on fighting and our enemie, wiUlimply lauP· at u. '. , 

I can say about the United Provinces that we. Muslima, form only l4 
pet cent of the population, and because we cannoll get. 0 majoritIY in 
the Gounoil, doe. it mean t.ha. we should get up and say: "We do Dot 
want Reforms for the whole of India, heeause the Muslims in the United 
Provinces will suffer"? Have we ever said that? We have always relied 
on the goodwill of our Hindu frieDda in tbe United PmYineea. We at.ltad 
by our Hindu friends through thick a.od. 'hin. W. do nat miDd if oor 
Hindu friends get a majority in the United Provinces Council. We have 
seen that the Hindus and Muslims in the United ProviDces have ~ Ii~ 
most peacefully and amicably. We have foundti;J.a.t' even ~Ei Musl.iJJ) 
Minister in the United Provinces bas got the greatest support from the 
Hindu Members of the Council. Because it i, the UnitedPro~ce8, we 
are all united, This kind of impression given out by my Honourable 
friend, Bbai Parma Nand, and communalists like him wilJ. give' a haadle 
to our enemies in England, and the progress of Reforms will1;ie much' 
retarded. Let these two Provinces separate if they want to. As 8 matter . 
of fBOt, Sind was formerly no part of India. There were two Oduntitl'aB, 
III we find in 014 books, Hind and Sindh, Hind being India and Sinclh 
htling beyond the Indus and not included in India. If they want to· he 
separate from India, let them be 80, but why ~o they: diatut~ tIt,e peStle 
of tlle whole oountry? If the people or the PunJab hid not diaturbed tile' 
other Provinces, then the other Provinces would· not have demanded· 'com-
mUDul representation or separate electotates, etc. I s~, for God".' ~e' 
dQ not speak in the name of India, and let us live quietly and' peacefUlly. 

Sir, I support this m~tion, be~ause ~his. will. stop the methods .of .~~e 
of this type whQ are stdl creatIDg I18ltation m theOO4lDtry. AIUl tAeae 
ag,itl\t(\l's will live only till the Reforms are introduced. wqen that: iit .onell 
dOllt\ everything will BettIe down and we will have peace. 

III. PreII4_t (The Honourable Sir Shanmukh&m Chotoy): ~eHono1&l'­
able Kember BhoWci conclude now, 0 

Mr. JhJI,.ml4 YamlD lDaaIl: That i8 why I suppmrt thi. motion, but, 
at t.he same time, I think there is no use in the ~j~ Bahad,w'. cU~. 
tbe House on tbia motioB. We cann.ot cenaurtl ~ Go~emm_of °lneliA 
fol' .IlQt.ll~tfDc, t)le RefQrma, •. becaQlie it ia JI,.~, iD .\bei,r pow. t9.~ ", .. 
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It lias entirely in the hands of Parliament, and when the report of the 
Jeip.t Parliamentary Committee is published, we know that no time will b. 
loiit, iirid I do not think tbere is any justification in censuring the Govern-
ment of Inaia, except to draw the attention of somebody outside through 
the Government of India that. it is desirable that the Reforms should come 
800!1~ 

Mr. O. I. BaDe. I),Il(Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): Sir, I shall not be very long as I know ,the Honourable tho 
l.eader of the House will have to interfere in this dehaie. 

'Mr. Amar .atb Du" (BurdwliID Division: Non-Muhammadan RurRI): 
Why should he interfere? 

Mr. O ••• BaDe. I)'er: My friend, Mr. Amar Nath Dutt. with his uaUl&1 
sense of humour, asks me, whyahould he interfere. He will interfere 
prObably to UUorm us that tWa debate wi,11 ,be communicated tp the Seere-
tary of State for India. because. so far ~, this Houae is concerned;, I aul 
perfectly certain that Mr. Yamin. ~n ~as expressing ita views when 
he said that we were not going to divide the House on this issue. Sir, I 
did not imagine that Mr. Yamin Khan would put his head into wJuot I 
might call a communal halter (Laughter), but when he did 80, he did it 
with a view to supporting this motion which in a sense Bhai Parma Nand 
uiso while opposing supported. He only wli.nted incidentally to have an 
opport1l.llity. under the rules of this debate to put in his' olaim to express 
the views of the Punjab and of the great Hindu community whioh in thill 
House and outside in the oountry he has always oourageouely represented. 
As the President of the Hindu Mahaaabha. I know, Bhai P8l'lD1i1 Nand-
more than any single individual in my oo;mmunit,y. 10 far loa this House ill 
conoemed,-I know, Bhai Parma Nand oommands great respect i1ld great 
Urlfuence. He baa only one rtval in the oountry and that is the Indian 
National Congresa. ' 

It.war BalM IImaIl £ll DaD (Meerut Division: Muhrommadan Rural): 
What about Mah-'ma. Gaudhi? 

lIf. G ......... ~.: Well. we shall oome to Mahatma Gaudhi present-
ly. TJuot ill a very iD~restinB queation. I do not know Mahatma Gandhi's 
.... 011 the C)ue,tieD. of oounoil-entry, beoauae I did Dot meet him while 
be was in Delhi. But to judge from & statementpubJilbed in the Pre .. aDd 
not ooDvadioMd by the Mahatma, he said. "Why continue this paralytic 
existenoe? Whl DOt go into the r.egislature if you cannot come with me 
or «0 somewhere working up your views aDd your politics?" I am very grate· 
ful to my friend from the United Provinoes for Mving interru~d me, for 
it brings me direct to the issue raised by this out motion. and it is~. In 
India tod6'Y people are tired of the Civil Diaobedienee Movement. Even 
thOle who have been in it and believed in it are tired of it, beoauae it. hAil 
beeD defeated. 

Mr. D. Eo LIIdd au_., (Bengal: Landholclen): It; baa nof; been 
defeMed. . . 

1Ir. O. I. ..... Jrer: l(y mead from the Independent Party repre-
ReJl .... I am oertain. the m ..... of his oonatikJ8DCY in Benpl when he -Yll 
that ii b&a .. beea _f8ated. .uwMnbe ..,. 10, I am IUl'8 be ..,.ks 
with that Beaplt, im .... ,tion. NO' ~t; .. WI oat. taW by 
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Deshabandhu Das, can be defeated if men who enter that movement han 
a will of their Own. Sir, where there is " will, therE' will also be a way. 
and the way &.t present is the Council way. That was the lead that Desha-
bandhu Das g'a'Ve after going through the Civil Disobedience Movement. 
He knew there was the unconquerable will of the nation to come irito itll 
own and he ~ecided,-not having had an earlie.P 'opporttlnity,- at the 
Calcutta Special Congress-to trs.nslate the storm centre from the country 
to the Council. That opportunity was availed of by the Congress and onc~~ 
Ilgain,-hi~tory is repeating ita;elf-.th~ Congr~ss is; thi~kiug <:>f goinl{. into 
the CouncIls. But, at such a tIme It IS for HIS Majesty's Governmen't not 
to delay matters, for political wli:ves and political windll do not ftow Ilnd 
hlow always the same favourable. way. There has been ,no time.4\ the 
history of recent Indian agitation so fsyourable' to futroduce the' new 
Reforms with the purpose of transferring the. forces of agite.tion from out-
lide to iDlide AS riow. ,And I want the Government of India to inform 
His Majesty'. Government to seize the occasion' by the fotelock, and not 
tire the country, ·to introduce the Reformll. Sir, I would say to the Secre-
tary of State through you and the Government of India ""hi> will com-
municate this debate to him: 

"S~un delay., they breed remorll, 
Creeping mails have weakelt fOl"!l8." 

And the position of the reformer, of the constitutional agitator, the 
Constitution itself, will be that of a creeping snail if they do not immediate1,. 
without delay introduce the Reforms, and that will involve, I know, speed-
ing up in Whitehall. I am not today 'gOing into what, the Raja Bahadur 
referred to Mld other speakers referred to including my Horiourable friend, 
Sir Cowasji Jehangir, who thought it would be a good thing for Memben of 
Parliament to come into this country and amuse themsehtes and in the 
meantime carry this Government of India Bill, however controvenrial it 
ma~ be, .em~odyin, the White Paper, through the Commons. f ~~ not. mind 
t,helr bemg In theIr own country, for they are people' whose 'TlfJIOn 111 not 
wide. They are people who are animated b,. views which were popular 
ill a century that was, and Borne of them, whom I haye Seel1aY.ld talkl'.c,I to 
like Mr. Winston Ohurchill, are men with greaCpatrio'titln,' \"et-y'great 
irnperialish, genuine and sincere in their agitation, who M"eHmcious that 
t,he power and the glory of the Empire should not become- leo 'th"n what it 
is. I told Mr. Winston Churchill, I had read that chapter in his boOk 
"My early life", about his "Education in Bangatore" with great intereBt. 
I do not for ... moment believe that if Mr. Churchill today' Wt're in th~ 
Cabinet he would have abandoned the fight that he is putting up in the 
Clountry. He fOllght on the issue of the Irish set~lement; he ·fought on 
the i8l!ue of the Egyptian settlement; he would han fought, not UB, but 
hill MlleagueB in the Cabinet on the issue of the Intl!-an settlement. It, is 
1\ gteAtpity, it ill a tragedy that Buch 1\ resouroeful pe!8Onalit.v WI\lI left 
nut of the Cabinet, for, had he been inside the Cabinet, he woJld have been 
isolated and he would not have let loose that great agitr.tioJl with 11.11 hill 
remarkable powerB, that he has iet ·lo08e'in ']ljil.gland. ·(l~m~~tlY(1I.11 
I said tho other day, Engli8hmen hate us as tht"y never hated ulbefore, 
Imd Indians" if t~eBe ~ef~rms. are dela.yed, will, on~e aga~n d~vel~p ~ nation-
Ri antipathy; W~IDh It will not be W1B? for ut to 111Iow. tbetn .. ·to a~,Mop. 
That ill why I lay thall those who·b~heve that the ~lllte Paper SCheme 
is ~ mUd prooeed immediately' with, . e"ry . ability and, every reaoUf'ee 
t.hat i.' theirs: prooeed immediate., .nth the' saheme and 'place it, _ • 
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Statute-book. Good is best when sooner wrought; lingering labours come 
to naught. Especially so in India where the constitutionalist has to face 
two opponents. He has to face the wreckers who will come into the Legis-
lature wi~h the l?urpose of wreaking the legislative machine just &8 it was 
wrecked m Russla--the Duma was suspended, and after the suspension of 
the Duma, there were revolutional'Y forces WQl'king in Russia. That 'wilL 
be the method of the wrecker who will come into the Legislature; for I 
know my friend, Mr. S. C. Mitra, was once upon a time the organiser-in.· 
chief of the most expert wrecking Party in this Legislature, namely. the' 
Swaraj P&:rty; your mantle, Sir, fell on him and he became the Whip. 
of the Swaraj Party. You, Sir, werc also flirting with the wreckers. 
(Laughter.) Therefore, those who come to wreck will itay to work. I 
am not so much afraid of t,he wreckers inside the House: I welcome them 
to this House. Out in the country it may be I may hlWe to measure 
swords with them, I may have to fight them; but let us fight on a living 
issue, n8.I!lely, the new Constitution, not over a corpse, a carcase like the-
old Constitution which it is time is cremated. That is why I say, works 
adjourned have many st&IYS, long demurs breed new delays. They .lso 
breed new dangers. For there is a split in the Congress. ']!he Right wing 
of the Congress wants to ~ome into the Legislature; the Left wing of the 
Congress wants to wait, wait for the tide of pl1blic opinion to rise in their 
favour onCe again. Are the Government who believe in rallying the 
Moderates-though there are no Moder~tes in the Congress-willing to 
rally the Right-wingers of the Congress? They have got public opinion 
behind them; if the new Reforms are to be worked, do not delay intro-
ducing them. If, on the contrary, the Honourable the Home Member 
loves revolution, or at any rate a revolutionary atmosphere and then let 
loose the hounds of Bellona upon the revolution&.ries in the shape of Ordin-
ances, reprcssion, and so on, if Sir Samuel Hoare desires a revival. of a 
revolutionary atmosphere in this country and then use all the qeaujiful 
machine of repression to crush it, if that is the way in which Indilil is to· 
be governed in the future, the nicest thing will be to delay the Reforms. 
Rut then they will be playing into the hands of the revolutionaries. The 
novernment have delayed the Reforms unnecessarily through these tedious 
Round Table Conferencp,s. Probably these Round Table Conferences were 
meant for the education of the British people that there is 6J continental 
Kilkenny at this end. Fortunately our Kilkenny cats have oome to some 
kind of arrangement; some scheme amidst formidable -aifficulties has been 
brought into existence and that soheme, with aU its imperfections-and 
schemes of compromise are imperfect-will be worked; an attempt will 
he made to wreck it in this country, and if those who want to work it, 
however dissatisfied they may be with it like Sir Abdur Rshim, like Sir· 
Cowasji Jehangir, like Sir Hari Singh Gour, the Leader of my Party 
(Hear, hear) and like Mr. Joshi who says "Hear, he&.T", if a11 these people 
and their followers in the country are to work this Bchema aud if they are 
denied a chanee of working it at the Dext General Election, which I pre-
sume win be on the new issue aDd not the old carcase, if they want also 
to bring into this fight and into the working of the soheme some right-
minded Congressmen, I will .l8y "Do not d~lay very long. Try to. g~t 
through the Reform Bill whIch caD!lOt be tmproved, not because It 18 
perfect, but because there Bra obstaclea in the way of improvement, get 
through this scheme as soon a8 po88ihJe through t~e ~ouse o~ Common~ 
nnd the House of Lords. Face your opponents in India WIth a f4lt accompli-
Evon some of those who 8t'e quarrelling with the IIcheme, even some of 
those who are using t1te language of the revolutiona!'Y' CYAn. so~e of those 
who are willing to wound, I am certain will be afraid to ¥rlke, If the new 
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o(Jonstitution is brought into existence. (Cheers.) As a constitutionalist 
who believes that constitutions:lism hath her victories no less renowned 
than civil disobedience. I will urge with all the emphasis at my command 
that there should be no further delay. for procrastination is the thief of 
time, not only in private life but also in political affairs. (Applause.) 

. The BOllOUl'able Sir Brolendra IIltter (Leader of the House): Sir. the 
object of the motion is to discuss the necessity of expediting the Consti-
tutional Reforms. I may say at once that Government are in full sympathy 
with thE: object. (Hear. he8l'.) We have made it clear in this House more 
than once that the Government of India and the Secret6.TY of St,ate are 
doing their best to expedite the framing of the Constitution which as the 
House will realise, is now beyond their control. and lies with the Joint 
Parliamentary Committee. It is impossible for me to give any idea to 
the House as to when the Joint· ParliamentliTY Committee will conclude 
their labours. I was asked by one of the Members,-I forget who-as to 
when the general elections would take place. That would depend upon the 
progress of events in London. But I can assure the House that the Gov-
ernment of India and the SecretuTY of State are fully conscious of the 
necessity of expedition. They fully realise the disappointment und dis-
content which delay in the inauguration of the Reforms will cause. Sir, 
when the Government are in agreement with the object of tho motion, I 
rIo not sce any point in dividing the HOllse on the motion. If it be the 
desire of the Raja Bahadur thbt the debate should be forwarded to the 
Secretary of State. I shall be only too glad to do so. although it has not 
been of a very edifying character. It. is characterised more by hilarity,-
probably last night's rain is responsible for it than prudence-anyhow. if 

. that. is the desire of the Mover. I shall comply with his request. If, on 
the other hand, he wants the Government merely to communicate to the 
Secretary of Silate that it is the Wlanimous opinion of the House that the 
Reforms should be expedited. then we shall do that 

AD Honourable _ember: That will do. 

The Honourable Sir Brolendra Kitter: I am suggesting two possible 
llourses. and. in the circumstances, Sir. I would request the Honourable the 
Raja Bahadur not to press his motion to a division, but to indicate what 
" would like us to do. As I have said, we are willing either to forward 

the whole of the deb&ote or to communicate to the Secretary of State the 
views of this House .... 

AD. Honourable Kember: Unanimous. 
The Bonourable Sir BrollDdra IIltter: I have just one word t<> add. 

: 11 the course of the debate, the White Paper has again been criticised by 
Bhai Parma Nand and by sever!>'l other Members. Today we are not dis-
cussing the White Paper. We are discussing the simple question of expedit-
ing the Reforms. What the Reforms will be, nobody knows. It may be 
t he White Paper as it is. it may be the White Paper modified by the 
Joint Parliamentary Committee, or. further modified by P6.Tliament.=-we 

) not know what it will be. All that we are. considering today is that 
t,be ultimate Reforms as they will emerge from Parliament should be 

. expedited. That is the issue before the House. Therefore, t11 these criti-
~isms about the White Paper 11ft somewhat buide the point. and that i. 
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-why I suggested that we should not send the whole debate. If the Raja 
Bahadur will indicate what his wishes are in this matter, I think we shall 
he able to come to some arrangement. 

Bala B&hadar G. ltriIhDamachar1ar: Sir, I consider myself exceptionally 
fortunate, because, although I have been in this House for nearly three 
~'ears, I do not remember anyone motion from this side which has been 
very gladly and readily accepted by the Government. So, ~ir, I congratu-
late myself upon this victory just before I leave this House. If the House 
will allow me, Sir, I should cert6:inly withdraw my cut in· view of the 
assurance given by the Honourable the Leader of the House that the sub-
stance of the debate together with the fact that the Government of India 
are in entire agreement would be communicated to the Secretary of State 
and that he would be requested to expedite the Reforms a8 much a8 
possible. 

There is, however, only one thing with which I arn not quite satisfied, 
and that is my friend, the Honourable the Leader of the House, is not able 
to tell us whether they have come to any decision at all regarding elections. 
It is all very well to say that you cannot ss'y anything, but look to the 
trouble we are in. Surely, my friends opposite can tell us something more 
definite than this oracular pronouncement. This is not satisfactory. 

The Bonourable Sir Brojendra JIltter: Sir, I am authorised to say this, 
that ii'S soon as the Governor OeTlt'rul has got a clear idea of the time table 
in London, he will lose no time in announcing his decision to this House as 
regards the date of the general elections. 

Baja Bahadur G. ltrI'bnamacharlar: Thank you, Sir. I suppose the 
1I11110uncement will take plaee some time in October, and not before that. 
Anyway, in view of the assurance given by the Honourable the Leader of 
the House, I would ask for leave to withdraw my cut motion. 

The cut motion was, by leave of the Assembly, withdrawn. 

Mr. Prelidant (The Honourable Sir Shanmukham Chetty): The whole of 
tomorrow will be devoted to the motion of the European Group to r&'1se 
the question of planned economy. Members who are unattached have 
lIot come to Imy agreement among themselves, and, therefore, . . . . 

Mr ••••• JOIbi: May I say one word, Sir, about the unattached Mem· 
bers? These are unatt&.-ched, because we cannot agree among ourselves. 
I would, therefore, request you to give us ~n~ d~y, and then we ,hall cer-
tainly Bgree among ourselves &s to how to diVIde It. 

Mr. PnIlclent (The Honourable Sir Shanmukham Chetty): The un· 
uttached M~mbers appear to be too detached for this purpose. 80 begin-
ning from the day after tomorrow, the motions as they appesT in the order 
paper will be taken up. . 

. The A8!16mbly then adjourned till Eleven of the Clock on Thursday. 
the 8th March, 1984. 
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